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INTRODUCTION-

I, the Chairman of the Public Accounts Committee, as authoris-
ed by the Committee, do present on their behaU this 1st Report on 
Sabha) relating. to import of a trainer airc.raft. 
Accounts Committee contained in their 215th Report (Seventh Lok 
Sabha) relating to import of a trainer aircraft 

2. III their 215th Report, the Committee had dealt with the im-
port of aircraft 'L' and associated ground equipment at a total cost 
of Rs. 14.61 crores. According to the Committee, the orciel's for 
imports were placed without fully exploring the poaibilitr of 

. '" -I ".- ' 
meeting the increased requirements of trainer aircraft by . augment-
ing the production of airel'aft 'K' which was being' indigenously 
manufactured by Hindustan Aeronautics Ltd., a public sector 
undertaking. 

The Committee have concluded that the whole expenditure of 
Rs. 14.61 crores in foreign exchange apart from the other expendi-
ture incurred thereon was unnecessary and could have been avoided 
if the HAL had been contemporaneously apprised of the enhanced 
requirements and if the training programme had been drawn 
objectively. The Committee have recommended that in future 
orders fot import of machinery and equipment should be placed 
only after thoroughly exploring the possibilities of meeting such 
require"nents indigenously. 

3. Tl'le Committee qave also deplored the delay in the matter of 
setting up of indigenous facilities for overhauling of engines *d 
airfram, ~s of the imported trainer aircraft. 

4. III regard to other recommendations of the Committee, the 
Committee have e pr~ssed their happiness that as desired by them, 
the Government have gone into their Report in detail and ha,'e 
either ~ lready taken the necessary steps or have brought the Com-
mittee ~ recommendations to the notice of all concerned for 
~u idanc. ! comp iance in order to avoid any such lapses in future. 

5. TIle Report was considered and adopted by the Public Ac-
counts Committee at their sitting held on 24 June, 1985. Minutes cit 
the sitting form PART n of the Report. 

(v) • '.-'---. 
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(vi) 

6. FIll' facility of reference and convenience. the recommenda-
tions and conclusions of the Committee have been printed in" thick 
type in the body of the Report and have also been reproduced in a 
conso i~ lated form in the Appendix to the Report. 

7. The Committee place on record their appreciation of the as-
sistance rendered to them in the matter by the Oftice of the COB-
ptrollel' and Auditor General of India. 

Naw DILHI; 

~ J".,.l_ 
1 S..."a .. , 1., (8) 

,/L\J1""'uh---
E. A YYAPU REDDY 

Chairman, 

Public Accounts C01f1.m.ittee. 
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OIAPfERl 

·REPORT 

1.1. This Report of· the Committee deals with the action taken by 
Government on . Committee's recommendations and observations 
contained in their 215th Report on Paragraph 6 of the Report of 
the Comptroller and Auditor General of India for the year 1931-82, 
Union Government (Defence Services) on Import of a trainer air-
craft. 

1.2. The 215th Report which was presented to Lok Sabha on 
30th April, 1984 contained 15 recommendations. Action taken notes 
have been received in respect of all the recommendatiorislobserva-
tions and these have been broadly categorised as fo11ows:-

(i) Recommendations and observations which have been ac-
cepted by Government: 

SI. Nos. 1, 2. 3, 4, 6, 7, 8, 9, 10, 11, 12 and 15. 

(ii) Recommendations and observations which the Com-
mittee do not desire to pursue in the light of the replies 
received from Government: 

Nil 

(iii) Recommendations and observations replies to which have 
not been accepted by the Committee and which require 
reiteration; 

S1. Nos. 5, 13 and 14. 

(iv) Recommendations and observations in respect of which 
Government have been furnished interim replies: 

Nfl 
\ 1.3 The Committee will now deal with the' action taken by 

Government on some of their recommendations. 

Import of Trainer aircraft (Sl. Nos. 4, 5 I: 8--Paras 1.S1, 1.82 &: 1.8f7) 

1.4 Commenting on the import of trainer aircraft. without fully 
utilising the indigenous sources, the Committee had in Paragraph 
1.Bl of their 215th Report observed as follows: 

"The Committee are of the opinion that if the order for addi-
tional requirement of the trainer aircraft was placed on 
the HAL in 1974, it could ha~ started 'meeting the entire 

OIAPfERl 

·REPORT 

1.1. This Report of· the Committee deals with the action taken by 
Government on . Committee's recommendations and observations 
contained in their 215th Report on Paragraph 6 of the Report of 
the Comptroller and Auditor General of India for the year 1931-82, 
Union Government (Defence Services) on Import of a trainer air-
craft. 

1.2. The 215th Report which was presented to Lok Sabha on 
30th April, 1984 contained 15 recommendations. Action taken notes 
have been received in respect of all the recommendatiorislobserva-
tions and these have been broadly categorised as fo11ows:-

(i) Recommendations and observations which have been ac-
cepted by Government: 

SI. Nos. 1, 2. 3, 4, 6, 7, 8, 9, 10, 11, 12 and 15. 

(ii) Recommendations and observations which the Com-
mittee do not desire to pursue in the light of the replies 
received from Government: 

Nil 

(iii) Recommendations and observations replies to which have 
not been accepted by the Committee and which require 
reiteration; 

S1. Nos. 5, 13 and 14. 

(iv) Recommendations and observations in respect of which 
Government have been furnished interim replies: 

Nfl 
\ 1.3 The Committee will now deal with the' action taken by 

Government on some of their recommendations. 

Import of Trainer aircraft (Sl. Nos. 4, 5 I: 8--Paras 1.S1, 1.82 &: 1.8f7) 

1.4 Commenting on the import of trainer aircraft. without fully 
utilising the indigenous sources, the Committee had in Paragraph 
1.Bl of their 215th Report observed as follows: 

"The Committee are of the opinion that if the order for addi-
tional requirement of the trainer aircraft was placed on 
the HAL in 1974, it could ha~ started 'meeting the entire 



2 

requirements of the Air Force from the year 1977 on-
wards. Had the HAL been contemporaneously apprised 
of thee ~anced requirements, necessity for which was 
felt after 1971, it would have in fact been in a position 
'to meet the enhanced requirements right from the year 
1974-75. The Committee cannot but express their deep 
concern at the manner in which 'the' M4ristry of Defence 
took a decision to import trainer aircraft at a cost of more 
than Rs. 14 crores involving scarce foreign exchange 
without fully utilising ,the indigenous cap,acJty available. 
The Committl!(; are convinced that had the training pro-
gramme draV'ln up realisti::'ally and indigenous capacity for 
manufacture of trainer aircraft been fully utilised, the 
nee~ for import of trainer aircraft would not have arisen. 
'1;'his view is furt,her ,reinforced by the fact that even 
a~ .  on wh,en the utilisation rate of imported aircraft 
came down to 44.2 per cent because of engine bearing 
diftieulties, the training programme was carried 0'1. hy 
better utilisation of indigenous aircraft 'K' ". 

1.5 In their action taken note dated 12th December. 1984 the' 
Minmof, Pefence stated as follows: 

"The observations of the Committee, have been noted. The 
training programmes, are now' being formulated as objec-
tively as possible on the basis of the requirement of pilots 
in the Defence Services and anticipated demands from 
friendly countries. 'The requirement of the trainer~ air-
craft ill also-being worb!d' out dn the basis of the approved 
parameters. Orders are now placed on iildigenous manu-
facturers for additional reqqifemE!Dt of tra,iner aircraft 
thus fully utilising the indigenl>US capacity available". 

1.6 In para~raph 1.82, the COlnmittee further recommended as 
follows: ".. "  ,  " 

"wPile ~~ ~a~ e ~a~e!i in s~~ pin~ ul! t~e prog,uc,tiQll rate-
of aircraft fro~ ,A number of aircraft per year' to 2XA 
num1ie.r of aircraft per year, the original delivery scheliule 
'for the' YE'.8l's--1!rl7':.7i5 to -1980-81 was revised' artd 'redurecl 
t9 ~a st half. Due to this revision in delivery schedule. 
~e capa iit  o~  H,AL f~r about 10 la}{h manhours p~r year 
could not be uti. i~d . 1he Committee view it with grave 
concern as du~ to lack of' proper planning on the part of 
'the'MiniStry Of 'DefenCe, the surplus capacity had to re-

:'It' .. " 'main idle for' want of worK during the period 1S'17-78 to 
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1979-8U. In the opinion of the Committee 1t needs to be 
enquired as to why the order was not placed on HAL and 
instt'ad, an order of over Rs. 14 crores was placed for 
Huport of a foreign aircraft which d~d not match the indi-
genous aircraft 10 performance, when the HAL were aU 
set to meet the requirements of the Air HQrs-for trainer 
airt·raft. 'l'Le explanation given by the Defence Secretary 
in this regard that HAL could not have met the increased 
demand is far from convincing". 

1.7 Action ~ en Note dated 12th December, 1984 furnished by 
the Ministry of  Defence, reads as follows: 

"The Order for manufacture and supply of Trainer Aircraft 
could not be placed. on HAL in 1974 becaUse of the follow-
ings: 

(i) HAL required a lead time of '3 to 4 years for delivery 
of the aircraft. 

(ii) HAL required 3 to 4 years to duplicate jigs, procure-
ment of materials, fabrication of detailed parts and for 
assembly and testing. 

2. The above span of time did. not match the requirement of 
the ttainer aircraft at that particular time. 

3. The observations of the Committee have been noted. The 
orders for trainer aircraft are now being placed on' the 
indigenous manufacturer to meet the future i'equirement 
of such aircraft; thus utilising the indigenous caT:'.acit.v 
available". 

1. 7 A Commenting upon the utilisation of aircraft'D' during the 
period ~  the Committee had in Paragraph 1.85 of their 215t11 
Report recommended as ~o o s

\ "T}w Committee note that the proposal for import of trainer 
aircraft was made on the assumption that no reduction 
Wl'IS possible in the intake of trainees. In the review con-
ducted in February, ~  it was obseryed by tpe Ministry 
of DefeJ.lce that the extended contingency training plan 
could not be put into operation with the existing asset!;. 
Against ,the sanctioned strength -of trainees for eacp of the 
4: . cour~es ~nder the extended contingency training plan 
commencing during the period July t an~ .\977, OIl . . ' . .., 
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the basis _of :which import of aircraft 'L' was made, the 
average Dumber of trainees inductedltrained in each of 
these courses fell short of the sanctioned strentgh by 47 
per cent, 20 per cent, 39 per cent and 28 per cent res-
pectively. Owing to shortfall in the intake of trainees and 
on account of abnormally high rate of wastage, utilisation 
of aircraft 'L' fell short of the planned rate of utilisation 
during the period 1976-78 by 32 to 47 per cent." 

1. 7B. The Action taken note dated 19th October, 1984 fUrnish.ed 
by' tl! e Ministry of Defence reads as follows:-

"Statement of fact. No specific action is required." 

VI In April, 1975, an agreement was entered into with the. Gov-
emu ent of Country 'X' for the purchase of a certain number of 
train er aircraft 'L' and p-!!isociated ground equipment at a total cost 
of Ks, 14.61 crores. These aircraft were delivered in India during 
October ~une 1976 and were inducted for training ,from Nov-
ember 1975 onwards. In their earlier Report the Committee had 
. -desired an euquiry as to why the order was not placed on HAL and 
instead, an order of over Ks. 14 croxes was placed for import of a 
foreign aircJ"aft winch did not match the indigenous aircraft in per-
fonnance. }\ccording to the M?uistry of Defence, the order for ma-
. nufactnre and supply of trainer airerilft could not be placed on HAL 
in 1974 because  of the following: 

(i) HAL required a lead time of 3 to 4 years for delivery of 
the aireraft. 

(ii) HAL required ~ to 4 years to duplicate· jigs, procurement 
of materials, fabrication of detailed parts and for assembly 
and testing, 

The Committee are not convinced with the aforesaid argume.uts. 
As the need for augmenting the resources in the country for im. 
parting training. to the pilots was felt immediately after the 1971 
war,· the Comnlittee have no doubt that if the HAL had been con· 
temporaneot !~  apprised of the enhanced requirem4!-,uts, it would 
have been in a position to meet ·the enhanced requirements right 
hom the year 1974·75. Further, the HAL, according to its Chair-
. man, was in a position to increase production by 20 per cent a year 
withitl a relatively short-time without a,uy substantial addition to 
plant and machinery. Moreover, owing to shortfall in the intake of 
tr~~ andon -account of abnormally high rate of wastage, utili-
. uti .. " 'of the· imported aiccaft 'L' fell short of the planned rate .f 
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utllisHion during the period 1976-78 by 32 to 47 per eent. TIle 
Committee consider that th~ whole expenditure of Rs. 14.61 crores 
in foreign exchange apart from the other expenditure incurred 
thcn'eon was unnecessary and could have been avoided. The Com-
mittee recommend that in future orders for import of machinery and 
equipment should be placed only after thoroughly exploring all the 
possibilities of meeting such requirements indigenoUsly. The Com-
mittee also stress tlrat suftieient advance notice should be given to 
HAL in respect of the urders placed on them so as to enable them 
to make thf' supplies ioll time. 

-----....... 

Indigenous facilities fo'r ot7ef'ha.uling of engines Clnd Cli1'jrames f1/ the 
imported traine,-aircraft (Serial Nos. 13 & 14-Paras 1.90 & 1.91). 

1.9 Commenting upon the failure of the Defence authorities to 
establish indigenous facilities for overhauling of engines and air-
frames of the imported trainer aircraft as envisaged' in the agree-
ment, the Committee had in para'graphs 1.90 and 1.91 of their 21Mh' 
Report; recommended as follows:-

MAnother disquieting feature of the contract is failure on the 
part of the Defence authorities to establish indigenous 
facilities for overhauling of engirtes and airframes of the 
imported trainer aircraft although it was envisaged in 
the Agreement that full assistance would be provided by 
the supplien to establish overhaul facilities in India. In 
the absence of indigenous overhauling facilities" the en-
gines and airframes of these aireraft are still being got 
overhauled from abroad involving huge expenditure in 
foreign exchange, apart from the fact that these engines 
and the airframes remain out of use for considerable 
periods. Upto June, 1983 ali expenditure of U. s. 
$3831800 or (in rupees 3,73,60,050) has been incurred on 
the overhauling of engines and airframes of aircraft 'L' 
hom abroad which the Committee feel is an avoidable 
drain on the scarce foreign exchange resources of the 
country. 

,. '. According to the Ministry of Defence, the indigenous overhaul 
facilities could not be cre~ted due to uncertainty regard-
il!g long term utilisation of these aircraft and the un-
certainty whether the operation of these aircraft would 
stabilise due to the bearing failure experienced in the 

t. ~ ,:.:St!"r 1977-78. The Committee do"not see force in ,this 
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ar u~ent as tbe Defence authorities have now them-
selves realised, aHhough belatedly, the' need for establish-
ing these facilities indigenously and the matt~r is stated 
to be under examination. The Committee recommenci 
that the examination of the matter should be expedited 
SI) that at least now the outgo of foreign exchange could 
be avoided". 

1.10 The action taken note dated 12th Decem.ber, 1984 furnished 
by the Minh,try of Defence reads as follows: 

'·The observations of the Committee in regard to establishing 
indigenous facilities for 6verhaul of engines imd airframes 
of the imported trainer airerafthave been nOted. 

2. An Indian Team had visited country 'X' during the period 
1eth June to 5th July, 1984 to study the techno economic 
viability of setting u.p the overhaul facilities in IIldis. 
The team had submitted its report to Air HQsj Govern-
mc:nt of India in August-September 1984. The case is 
being examined in detail in consultation with the agencies 
concerned. It is expected t::at the decision in the matter 
would be taken very soon." 

1.11 In their earlier Report the Committee had expressed their 
deep concern on the failure of t he Defence authorities to establisll. 
indigenous facilities for overhauling of engines uad airhames .f 
the imported trainer 'aircraft although it was envisaged in the Agree.-
ment that full assistance would be provided by the suppliers to es-
tablish these facilitil"s. In the absence of these facilities an .ex-
penditure of US $ 3831800 or (in rupees 3,73,60,050) had to be ia-
(;uf('ed upto June 1988, on the overhauling of engines and a~es 
of aircraft 'L' from abroad, which the Committee. felt was an avoid-
able drain on the foreign exchange resources of the country. The 
Committee were the ~ informed by the Defence authorities that they 
were eX3miliing the need for establishing these facilities indige-
nously. Thf' Committee h~d .reco~ended that the examination of 
the matter should be expedited with a view toavoi.d tlie further 
outgo of foreign exchange. 

1.12 It is a matter of deep coDeern that although more than a year 
has elapsed since the presentatio,u of the Committee'-s 21Sth Report 
on. 30.4.1984, no decision has yet been taken to establish indigenous 
overhaul facilities. The Conmiittee point out that the Gcwernm.ent 
lla"e faired t(l take a decision inSpite 01 the fact tli&t aD. IDdian Team 
witith ,·isited coUntry -XI duriag the period llrth'June to 5th u ~ 
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1884 to study the techno eCQ-nomic: viability of setting up the over-
..... fad i~ had submitted its Report, in u ust epte~ er 1984. 
'l'be eo.umttee are unhappy over the deta~ ~i  the part 'of the Mi-
Distry of Defence in important matters, particularly when it relates 
to the outp of f~rei n exchange. The om~ittee  fudher find that 
the trainer aircraft imported in 1975-:16 haye already outlived about 
baH of their tlseful life .-nd by the ti~e the proposed overhauling 
facilities become operational, the aircraft might have exhausted 
their major useful life span. While recommending the need for very 
earl,. decision in the matter. the Committee desire that tbe residual 
useful life span of t e~ ainraft sho'lild also be kept in view. The 
Committee would like to be apprised of the decision taken in the 
matter and further action taken thereon. 

~ ictilis.ation of ftl:n.da and ~t  of HAL (sr. Nos. 6, 7, 9, 
11, 12 and IS-Paras 1.83:, 1.85,  1.86, l.88, 1.89 and l.92) 

1.13 Emphasizing the need for optimal utilisation of the capacity 
of HAL, the Committee had in paragraph 1.83 of their 215th report 
recommended as follows: 

"The Committee have also been infonned that even at present 
HAL are loaded with excessive idle capacity. The Com-
mittee strongly recommend that capacity of the HAL, 
which has been de'.'eloped over the years with huge pub-
lic jnvestments for meetihg the requirements of Air 
Force fat different aircraft should be utiliSed optima .~  

1.14 The action taken note dated 15th a ri~ar  1985 furnished b; 
the Ministry of Dt'fence reads as follows: 

"The recommendation of Coinrrrlttee that-the ~ pacit  of the 
Hindustan Aeronautics Ltd. which had been developed 
over the years Vlith huge public in~estments  for meeting 
tke requirements of Air Force for' different' ail'ctaft should 
be utilised' optimally has been noted. HindUS'tiin Ap.To-

nautics Ltd; dra ~ up. itsproductwn progiamme based 
on the order boole position to ensure that the capacity is 
put .. to optimal use. Hindustan Aeronautics Ltd. is cons-
tautly, examining the· effective utilisatiOtl of the various 
capacitil-s establishe(i during the yeaIil." 

. : 1.15 In. para;gtaph 1.84 of their 215 Report. the Committee had 
.s~r ~ $iS fonows: 

'!The Committee note that befote a deciSion' on -the' import of 

the irairier aircraft· was taken, the Air Force team haa 
• 
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evaluated in May-June, ~  aircraft 'L' and 'M' manu-
factured by countries 'X' ami 'Y' respectively. This team 
in it.o; Report had stated that while aircraft 'M' excelled 
in certain areas of performance aircraft 'L' was technolo-
gically outdated by 10 years and was neither designed for 
nor had experienced intensive operations in tropical con-
ditions. The Committee are surprised that in spite o:f 
such an adverse report about aircraft 'V the authorities 
decided to go in for it. According to the Defence Secre-
iBr), their decision to import aircraft 'L' was based on the 
facts that 'it was half the price compared to the other 
one; mRintenance was 115th cheaper and delivery was in 
April, 1975'. The Committee are not convinced with this 
argument particularly in view of the fact that the utili. 
sation of these aircraft had been far from:" satisfacl;orY "and 
its suitability for the tropical conditions of this country 
has not been established." 

1.16 In their action taken note dated 12th December; 1984 the 
Ministry of Defence ha'"e stated" as follows: 

''The obseTvations of the Committee have been brought to 
the notice of all concerned for guidance." 

1.17 mphas in~ the need for revision of estimation"norms and 
parameters, the" Committee had in paragraph 1.86 of their 215th Re-
port recommended as follows: I 

)" 

"It has been stated by the Ministry of Defence that the trainer 
intake figures forecast for the period July, 1975 to Janu-
ary, 1977 were based on the actual wastage rates of the 
immediate past as noted in August, 1974. However, the 
actual wastage rates for the courses in 1976 and 1977 
happened to be more than planned, a fact which could 
not be foreseen in 1975 when the decision for import was 
taken. The Committee are not convinced with this argu-
ment for, as they observe, even during the year 1978 
when thE' wastage rate of trainees was much less than 
that in 1974, there was considerable shortfall in utilisation 
of aircraft 'L'. The Committee would like to express 
their concern at the lack of realistic estimation parameters 
in working out their reqUisite details which had first led. 
to the import of aircraft 'L' and later on to its· gross 
under-utilisation. The Committee recommend that the 
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Ministry of Defence should reVise their estin).ation norms : 
and parameters so that in future such details can be 
worked out more realistically ~  . 

1.18 Action taken note dated 12th December, 1984 ·funushed by 
the Ministry of Defence reads as follows: 

"The observations of the Committee have been noted. Ac-
cordingly, the estimation norms and parameters for· work-
ing out the requirement of the current as well as future 
aircraft have been reviewed and revised in the light of 
the experience gained over the years." 

1.19 Deprecating the lack of concern for public funds on the 
part of th~ Ministry of Defence, the Committee had in paragraph· 
1.88 of their. 215th Report observed as follows: 

"According to the Suppliers, the only cause of the bearing 
failures of the engines was the use of lubricant 'N' of a 
particular batch of production which contained some un-
identified additives. But it was claimed by t~e Ministry 
of Defence that the engine bearing failures were attri-
butable to the suppliers, as the same oil was repeatedly 
tested both in India and country 'X' and it was found 
to be fully conforming to the recommended specifications. 
For tropicalisation and maintenance. support of aircraft 
'11 in India, the suppliers had, inter nlia guaranbeed that 
'in respect of possible defects occuring due to utilisation 
of the aircraft under tropical conditions in India, neces-
sary remedial measures 'Would be taken by the suppliers 
. to rectify such defects replace the necessary components 
. at their own· cost including transportation costs to and 
. from country ex' if necessary." It is surpriSing that inspite 
of the aforesaid categQrical guarantee, the Ministry of 
Defence agreed to pay a sum of Rs. 8 lakhs to the sup-
plier for· removal of bearing. defects· in the engines in 
.addition to incurring an extra expenditure of Rs. 57.23 
lakhs on transportation and other -expenses to and from 
between India and country 'X'. In' the opinion of the 
Committee, it was wrong on the part of the Ministry of 
Defence to have incurred ,the aforesaid expenditure of 
Rs. 65.23 lakhs, as according to the guarantee· given by 
the suppliers, it was' obViously their responSibility· . to 
meet this expenditure. The' Committee deprecate this 
lack, of concern for public funds on the part of. the Mi-
nistry nf Defence." 
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1 .. 20 In the action takeu n ~ ! dated 29th November, 1984, the 
Ministr1{ of Defence have stated as follows:-

"The observations of the Committee have been brought. to the 
notice of all concerned for guidance/compliance in order 
to avoid any such lapses in future." . 

. 1.2.1 Highlighting the lack of proper planning on the part of the . 
Defence authorities, the Committee had in paragraph 1.89 of iheir 
21f;fh Report recommended as follows: 

"The Committee note that alongwith the ri~m. agreement of 
April, 1975, entered into with the Government of country 
'X' for the purchase of aircraft 'L', another contract for 
purchase of spares, test equipment and training aids 
(Rs. 1.74 crores) was concluded with them. This included 
an option clause for the purchase! ·of certain armaments 
and ammunition costing Rs. 42.40 lakhs and test equip-
ment costing Rs. 7.43 lakhs which was to be exerclsed not 
later than 15th August, 1975. The Committee are deeply 
Concerned to note that the Air Headquarters failed to 
exercise the requisite option before the stipulated date 
and a separate contract was concluded with the suppliers 
in :May 19'77 fOr the procurement of these armaments and 
ammunitidn, which had resulted in extra expenditure of 
Rs. 1.64 12ikhs. Due to this failure on the part of the Air 
"I:Ieadquarfers. the receipt of theSe stores was dehved 
upto October-December 1979. The. Committee do not 
agree with the plea of non-availability of funds for not 
exerCising the option in time. According to the Com-
mittee~ as the cost of the stores, viz. Rs. 50 lakhs was just 
a· small part of the main contract for Rs. 14.61 crores, 
there should not have been any difficulty for arranging 
the necessary fUnds for these imports. Owing to this 
lapse on the part of Defence authorities, the trainees of 
the earlier batches could not be imparted training in the 
vital field of armaments and the training had to be fm-
paned to them in subsequent years. In the view of" the 
Committee, this is yet arioth~r instance of 1ack of proper 
planning on the part of the Defence authorities." 

1. ~ Action taken note dated 2%11 November. 1984. furnisrod h" 

flit> ; Mimstry cf eferic~ reads as fmlows: 

"The observations of the Committee have been brought to 4;!1.e 
notice of all concern~d for guidance1comnltance in order 
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to avoid any such lapses 'in future and ensuring -proper 
advance planning." .. -

1.23 Emphasizing the need for detailed examination of the whole 
matter, the Committee had in paragraph 1.92 of their 215 Report 
recommended as follows:-

"The facts narrated above abundantly prove that the whole 
expenditure of Rs. 14.61 crores in foreign exchange apart 
from the other expenditure incurred thereon was un-
necessary and could have been avoided. There appears 
to be a growing tendency on the part 6f Defence authori-
ties to go in for imports even when the demand can be 
met from indigenous sources. This, to say the least, is 
very disturbing. The fact, that Parliament is So generous 
in-granting funds for defence needs casts an additional 
responsibility on the Defence authorities to act with 
caution particularly when a proposal involved outgo of 
sr.an'e fore~ r,n exchange. The Committee recommend that 
the whole matter should be examined in detail with a 
view to identifying the draw backs in the system which 
allowed a variety of lapses to occur and to take necessary 
steps for obviating such lapse;!s in future. The Committee 
would like to be apprised of the action taken in thjg 
"egard within six month." . 

1.24 Action taken note dated 15th January, 1985 furnished by the 
Ministry of Defence reads as follows:-

"The Government have gone into the report of the Committee 
in detail. Accordingly, the training programmes for the 
pupils of the Defence Services are now being formulated 
as objectively as possible on the;! basis of _ the requirement 
of pilots in the Defence Services and anticipated demands 
from friendly countries. The requirement of the trai ~r 

aircraft is also being worked out on the basis of the revis-
ed aprpoved parameters. The requirement of the current as 
well as future aircraft have been reviewed and revised 
on the;! basis of _the revised norms and parameters in the 
light of the experience gained over the years. The obser-
vations of the Committee regarding proper utilisation of 
the public funds have bee;!n brought to th~ notice of aU 
conremed for t ~dance compi ance. The Committee had 
deprecated the lack of proper p annin~ on the part of 
Defence authoritie;!s -which too have also been brought to 

986 LS---2 • 
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the notice of all concerned fOI" gUidancefcompliance in 
order to avoid any such lapses in future and ensuring 
proper advance planning. It has been emphasised on all 
concerned that all out efforts should be made to go in for 
indigenous equipment and the tendency to go in for imports 
should be strictly curbed. 

The observations of the Committee in regard to establishing 
indigenous facilities for overhaul of engines and air frames 
of the imported trainer aircraft have been noted. Accord-
ingly, an Indian Team had been deputed to visit country 
'X' to study the techno-economic viability. of setting up 
the overhaul facilities in India. The team had submitted 
its report in August-September, 1984 which is being exa-
mined in detail in consultation with the agencies con-
cerned. The decision when arrived at would be intimated 
to all concerned." 

1.25 In their earlier Report, the Committee had highlighted 
nUmel'0115 drawhat'ks and shortcomings which were established duro 

ing tlu; course of examination by thein of it caSe of unport of a 
·trainer aircrnft. Some of the important u"bservationslrecommenda 

tions made by the Committee are as follows: 

"(i) Capadty of tht' HAL, which ·has been developed over 
the years with hu.ge public investments for meet'.ug the 
requirements of Air Force In\, different aircraft should be 

utilised optimally. 

(ii) Utilisation of a.irHaft 'L' imported .at ~ cost of Rs. 14.61 
cror~s had been far from sati~factor  .and. its suitability 

for the trolJiciil conditicms of this country has not been 
. estahlished. 

(iii) Lack of realistit' estimation parameters in working out 
the req11isite details which had first led to the import of 
aircraft 'L' and later on to its gross under-utilisation. 

It.,,:as emphasize •. I. oP. tJ:te i~is~r  of ~fe~ce to revise 
. their estimation 1)0111)5 and 'parameters .so t ~! in future 
. such details ~an be or ~d  out more realistically. - .".... .. '" .. , -

~ It was wrong on' the {lartof the . Ministry of Defenee to 
. ha,'c incurred ali" expenditure of Rs. 15.23 lakbs l'in re-
moval of bearing defeetS' in ·tlte eagines and transporta-
tion exptlns(!5 as Rccording· to the-gual."antee given by the 
sUPl'liers it was,obviously their responsibility to..meet. this 

12 

the notice of all concerned fOI" gUidancefcompliance in 
order to avoid any such lapses in future and ensuring 
proper advance planning. It has been emphasised on all 
concerned that all out efforts should be made to go in for 
indigenous equipment and the tendency to go in for imports 
should be strictly curbed. 

The observations of the Committee in regard to establishing 
indigenous facilities for overhaul of engines and air frames 
of the imported trainer aircraft have been noted. Accord-
ingly, an Indian Team had been deputed to visit country 
'X' to study the techno-economic viability. of setting up 
the overhaul facilities in India. The team had submitted 
its report in August-September, 1984 which is being exa-
mined in detail in consultation with the agencies con-
cerned. The decision when arrived at would be intimated 
to all concerned." 

1.25 In their earlier Report, the Committee had highlighted 
nUmel'0115 drawhat'ks and shortcomings which were established duro 

ing tlu; course of examination by thein of it caSe of unport of a 
·trainer aircrnft. Some of the important u"bservationslrecommenda 

tions made by the Committee are as follows: 

"(i) Capadty of tht' HAL, which ·has been developed over 
the years with hu.ge public investments for meet'.ug the 
requirements of Air Force In\, different aircraft should be 

utilised optimally. 

(ii) Utilisation of a.irHaft 'L' imported .at ~ cost of Rs. 14.61 
cror~s had been far from sati~factor  .and. its suitability 

for the trolJiciil conditicms of this country has not been 
. estahlished. 

(iii) Lack of realistit' estimation parameters in working out 
the req11isite details which had first led to the import of 
aircraft 'L' and later on to its gross under-utilisation. 

It.,,:as emphasize •. I. oP. tJ:te i~is~r  of ~fe~ce to revise 
. their estimation 1)0111)5 and 'parameters .so t ~! in future 
. such details ~an be or ~d  out more realistically. - .".... .. '" .. , -

~ It was wrong on' the {lartof the . Ministry of Defenee to 
. ha,'c incurred ali" expenditure of Rs. 15.23 lakbs l'in re-
moval of bearing defeetS' in ·tlte eagines and transporta-
tion exptlns(!5 as Rccording· to the-gual."antee given by the 
sUPl'liers it was,obviously their responsibility to..meet. this 



expenditure. Depreeated the lack of proper concern for 

public mnds on the part of the Ministry of Defence. 

(v) Failure o( the Air Headquarter to exercise option for the 
purchase of certain armaments and ammunition before the 

stilJUlated date a.d c~ usien of a separate contract with 
the suppliers, resulting in extra expenditure of Rs. 1.6-1 
a h~. Lack of proper planning on the part of the Defence 
authorities. . 

(vi) Growbg tendency on the part of Defence authorities to 

JrO in (or imports even when the demand can be met from 
indigenous sonrrcs." 

1.26 The Committee are glad that as de.Jired by them the Govern-
ment have" gone into their report in detail. &Nne ef the steps al. 
r_dy taktn by the l\<Iinislry of Defence in pursuallCe of their afore-
said recommendatio • ..,s arl'! liS follows:-

"{i) Hindustan Aeronautics is continuously exalDlnmg the 

efff>ctive utilisation of the various capacities established 
during the years. 

(ii) The training IJrogrammes for the trainees of the Defence 
Servi(·es are now bein,g formulated as objectively as POS-

sible on the bnsis of the requirem.ents of pilots '.'1 the De-
fence Services and anti ~ipated demands. 

(Hi) T!lC rcquiremeonts of the current as well as future air-

craft have been reviewed. and revised on the asi~ of the 
revised nurms and parameters. 

(iv) It has been emphasized on all concerned that all out 
efforts should he made to go in for ;.ndigenous equipment 

and the tendency to go in for imports should be strictly 
curhed." 

The other recommendations of the Committee have been brought 
to the ~otice of all concerned for guidanceicompIiance in order to 

avold aay such lapses in . future and eJlugring proper adwnee 
planning. The Committee trust that the implementation of . the 
various instructions issued by the ·Ministry of Defence in pursuance . . .. .. . . 

of the1r recommendations would be watched by them so that these 
instructipns ~re conscientiouslY followed both in letter and spirit 

with a ie~  to ensttre pmdenf and judicious utilisation of funds So 
generously granted to them by Parliament.. 

expenditure. Depreeated the lack of proper concern for 

public mnds on the part of the Ministry of Defence. 

(v) Failure o( the Air Headquarter to exercise option for the 
purchase of certain armaments and ammunition before the 

stilJUlated date a.d c~ usien of a separate contract with 
the suppliers, resulting in extra expenditure of Rs. 1.6-1 
a h~. Lack of proper planning on the part of the Defence 
authorities. . 

(vi) Growbg tendency on the part of Defence authorities to 

JrO in (or imports even when the demand can be met from 
indigenous sonrrcs." 

1.26 The Committee are glad that as de.Jired by them the Govern-
ment have" gone into their report in detail. &Nne ef the steps al. 
r_dy taktn by the l\<Iinislry of Defence in pursuallCe of their afore-
said recommendatio • ..,s arl'! liS follows:-

"{i) Hindustan Aeronautics is continuously exalDlnmg the 

efff>ctive utilisation of the various capacities established 
during the years. 

(ii) The training IJrogrammes for the trainees of the Defence 
Servi(·es are now bein,g formulated as objectively as POS-

sible on the bnsis of the requirem.ents of pilots '.'1 the De-
fence Services and anti ~ipated demands. 

(Hi) T!lC rcquiremeonts of the current as well as future air-

craft have been reviewed. and revised on the asi~ of the 
revised nurms and parameters. 

(iv) It has been emphasized on all concerned that all out 
efforts should he made to go in for ;.ndigenous equipment 

and the tendency to go in for imports should be strictly 
curhed." 

The other recommendations of the Committee have been brought 
to the ~otice of all concerned for guidanceicompIiance in order to 

avold aay such lapses in . future and eJlugring proper adwnee 
planning. The Committee trust that the implementation of . the 
various instructions issued by the ·Ministry of Defence in pursuance . . .. .. . . 

of the1r recommendations would be watched by them so that these 
instructipns ~re conscientiouslY followed both in letter and spirit 

with a ie~  to ensttre pmdenf and judicious utilisation of funds So 
generously granted to them by Parliament.. 



CHAPTER n 
RECOMMENDATIONS AND OSERVATIONS WHICH HAVE 

BEEN ACCEPTED BY 'GOVERNMENT i 
I' .. #' 

Uecommendation 

Till 1974, advance training to fighter pilots was being imparted 
on aircraft 'G', 'H' and 'K'. Aircraft 'G' was proposed to be phased 
out by December 1974 and aircraft 'H' was not expected to be main-
tained beyond June 1975. In March 1974, a long term pilot training 
plan was prepared for the years 1977-86 with reference to ind:-
genously manufactured aircraft 'K'. Simultaneously, for the interim 
period 1975 to 1977, the Air Headquarters had formulated an 
extended contingency training plan for the courses commencing 
during this period. This training programme was drawn up as after 
the 1971 war it was considered necessary that there should be a long 
term programme for mobilising the pilot training resources ot the 
country so that at no time the country was found deficient in this 
field. 

[Sl. No.1 (Para 1. 78) of appendix to 215th Report of the 
Public Accounts Committee (7th Lok Sabha)] 

Action taken 

Statement of fact. No specific action is reqUired. 

2. DADS has seen. 

[Ministry 'of Defence O.M. No. 56\8\82\D(Air-I) Vol. IV 
Dated 19-10-84] 

Recommendation 

In July, 1874. it was felt that to implement this training plan the 
existing r.ssets of aircraft 'K' together with the deliveries anticipated 
at • A number of aircraft per year and with a maximum utilisation 
rate of 30 hours per aircraft per month, would be deficient of the 
requirement by 41 per· cent· in 1975, 29 per cent in 1976 and 40 per. 
cent in urn. Accordingly, an agreement was entered into in April, 
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1975 with the Government of country 'X' for the purchase of a 
certain number of aircraft 'L' and aSSOCiated ground equipment at 
a total cost of Rs. 14.61 crores. 

[Sl. No. 2 (Para 1.79) of appendix to 215th Report of the 
Public Accounts Committee (7th Lok Sabha)] 

Actlon taken 

Statement o.f fact. No slJ!eCific action is required. 

2. DADS has seen. 

[Ministry of Defence O.M. No. 5618182ID(Air-I) Vol. IV 
Dated 19-10-84] 

Recommendation 

The Committee are surprised that orders for the import of air-
craft 'L' were placed without fully exploring the possibility of 
meeting the increased requirements of trainer aircraft by augment-
ing the production of aircraft 'K' which was being indIgenously 
manufactured by Hindustan Aeronautics Ltd., a public sector under-
taking. The design and development work of aircraft 'K' was under-
taken by HAL in 1960 and the first aircraft flew in Sept., 1964. 
Though the production level was low during the earlier years from 
1967-68 to 1972-73 due to teething trouble and complexity 
and magnitude of the project, the average annual production 
rate of a number of aircraft was maintained during the period from 
1973-74 to 1976-77. According to the Chairman of the HAL, the 
undertaking would have taken a period of three years for increasing 
its production capacity from A number to 2 XA number of aircraft 
a year with an additional investment of only about 50 lakhs. 

Further, the HAL, according to its Chairman, was in a position 
to increase production by 30 per cent a year within a relatively 
short-time without any substantial addition to plan and machinery. 
From a note furnished by the Ministry of Defence, the Committee 
find that "HAL was prepared to take up the production but the 
order waR not placed cn it" and further 'Had such notice (lead time 
lIf 3 ~ars  been given to HAL the additional production could have 
been !ncreased to 2 XA number of aircraft from 1974-75. 

[S1. No.3 (Para 1.80) of appendix to 215th Report of the 
Public Accounts Committee (7th Lok Sabha)] 

Aer.on taken 

Govt. lAir Force Plan to meet the future trainer aircraft require-
ment tor initial training through indigenous sources. A Long Term 
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Training Plan for Pilots (1987....-'-91) is' undetconsideration based OA . 
availabiUtyof indigeaous trainer aircraft. 

2. DADS has seen. 

[Ministry of De·fence O.M. No. 5618182ID(Air-I) 
Dated 19-10-'B4] 

Recummendation 

The Committee are of the opinion that if th'!. order fOl' additional 
requirement of the trainer aircraft was placed on the HAL in 1974, 
it could have started meeting the entire requirements of the Air 
Force itom the 'year 1977 onwards. Had the HAL been contempora-
neously apprised of the enhaaftd.. ~uirements  necessity for which 
was felt after 1971, it would have in fact been in a pOSition to meet 
the enhanced requirements right from the year 1974-75. The Com-
mittee cannot but express their deep concern at the manner in which 
the Ministry of Defence took a decision to import trainer aircraft 
at a cost of more than Rs. 14 crores involving scarce foreign ex-
change without fully utilising the indigenous capacity available. 
The Committee are convinced that had the training programme 
drawn up realistically and indigenous capacity for manlolfacture of 
trainer aircraft been fully utilised, the need for import of trainer 
aircraft would not have arisen. This view is further. reinforced by 
the fact that even later on h~n the utilisation rate of imported 
aircraft came down to 44.2 per cent because of engine bearing diffi-
culties, the training programme was carried on by better utilisation 
of indigenous aircraft 'K'. 

[Sl No. -i (Para 1.81) of appendix to 215th Report of the Public 
Accounts Committee (7th Lok Sabha)] 

Aceol) taken 

The observations of the Committee tlave beet.t Doted. The train-
iDe programmes. are now being formulated as objeetively as possible 
on the Basis of the requiPemeftt of pilots in the Defence Services 
and anticipated demands from frj,mdly countries. The requirement 
of the trainer aircraft is aJso being worked 'out on. the basis of the 
a p~o ed parameters. Orders are now placed. Oll ipdigeeG)us manu-
faCturers . for additional requirement of train<ir aircraft thus fully 
utilising the indi'genous capacity available. 

2. DADS has seen. 

[Ministry of Def.en.ce o,M. Nt). 5&18.I'BrlID'(Air .. n 
Dated 18th Dec. 1984) 
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Recommendation 

The Committee have also been informed that even at present 
HAL are laden With excessive idle capacity. The . Committee strong-
ly recommend that capacity of the HAL, which has been developed 
over the years with huge public investments for meeting the re-
quirements of Air Force for different aircraft should be utilised 
optimally. 

[S1. No.6 (Para No. 1.83) of appendix to 215th Report of the 
Public Accounts Committee . ('7th·LO"k Sabha)] 

Action taken 

The recommendation of Committee that the capacity of the 
Hindustan Aeronautics Ltd. which had been developed over the 
years ·with huge public investments for meeting the requiremen1s 
of Air Force for different aircraft should be utilised optimally has 
~en noted. Hindustan Aeronautics Lt-d. draws up its production 
programme based on the order book position to ensure that the 
Siipacity is put to optimal use. Hindustan Aeronautics Ltd. is ·cons-
tantly examining the effective utilisation of the various capacities 
established during the years. 

2. DADS has seen. 

[Ministry of Defence O.M. No. 561818ZJD(Air-I) 
Dated 15th Jan. 1985] 

Rec(olI!mendation 

The Cemmittee llQte· that before a decision on the import 
of the trai:ner ail'<:raft was takem, the Air Force team had evaluated 
in M-ay-June 1974, aircraft 'V and'M' manufactured by countries 
'X, and "Y' respectively. This team: in its Report had stated that' 
while airuaft 'M' excelled in certain areas of performance, aircraft 
'L'was tedJDologicslty autdated by 10 years atld was neither 
designed fer mr haG experi-aneed intensive operations. in tropical 
conditions~ . The Committee are ~ri ed that in spite of ~ch an 
adverse repori about' aircraft 'V' the authorities deCided to go . in 
ioIr it. Aecommg to. the Defence Secretary, theilr decisien to im-
port aircraft 'V was iased on the fads that "it was half the price 
oompared to the Qther. one; maintenance was 1:5th cheaper and de-
livery was in Aprii, 1975." The Committee are ])lot con in ~  

with this ar ume~t partkularly in view of the fact thltt the 
utilisation of these aircraft had been far fr0m satisfactory and its 
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suitability for the tropical conditions of this country has not been 
established. 

J 

[Sl. No. 7 (Para 1.84) of appendix to 215th Report of the 

Public Accounts Committee (7th Lok Sabha)]. 

Action Taken 

The observations of the Committee have been brought to the 
notice of all concerned for guidance (copy enclosed) (Annexure), 

2. DADS has seen. 

[Ministry of Defence O.M. No. 56!'B!82!D (Air-I) dated 17th 

December 1984,] 

ANNEXURE 

.TE:le: 370231/486 19 Oct. 84 
Air HQI18701i881Trg. 

DIRECTORATE OF TRAINING 

215th Report of the PAC (1984) Import of Trainer Aircraft 

1. Enclosed please find extract of para 1.84 of Appendix to 215th 
Report of the Public Accounts Committee (1984).· 

2. THE DCAS desires that the Concerned Directorates under 
you be made a a~ of the observations contained in the para and 

·Conc1usions and Recommendation of the Committee 

The Committee note that before a decision of the import of the trainer aircraft 
was taken, the Air Force team evaluated in the May-June 1974, aircraft 'L' and 
'M' manufactured by countries 'X' and 'Y' respectively. This team in its report had 
stated that while aircraft 'M' excelled in certain areas of performance aircraft '1:-
was technologically outdated by 10 years and was neither designed for nor had el.-
perienced intensive operations in tropical conditions. The Committee are surprised 
that in spite of such an adverse report about aircraft 'L' the authorities decided 
to go in for it. According to the Defence Secretary, their decision to import air-
craft 'L' was based on the facts that "it was half the price compared to the other 
one; maintenance was 115th cheaper and delivery was in April, 1975. The Com-
mittee are not convinced with this argum ent particularly in view of the fact that the 
utilisation of these aircraft had been far from satisfactory and its suitability for the 
tropical conditions of this country has not been established. 

81. No. 7(Para 1.84) of the appcDQR to the 215th RcpQt of the PAC 1983-84 
(7th Lot Sabha). 
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suitable instructions may be issued to ensure compliance of the re-
commendations of the Committee. 

Encl: As stated 
ACAS (Plans) 
ACAS (Ops) 
ACAS (Eng) 
ACAS (Systems) 

Recommendation 

Sdl-
(P.'SINGH) 
AVM 
DTrg 

The Committee note that the proposal for import of trainer air-
craft was made on the assumption that no redudion was 
possible in the intake of trainees. In the review conducted 
in February, 1975, it was observed by the Ministry of Defence that 
the extended contingency training plan could not be put into opera-
tion with the existing assets. Against the sanctioned strength or 
trainees for each of the 4 courses under the extended contingency 
training plan commencing during the period. July-1975----January 
1977, on the basis of which import of aircraft 'L' was made, 
the average number of trainees inducted/trained in each of these 
courses fell short of the sanctioned strength by 47 per cent, 20 per 
cent, 39 per cent and 28 per cent respectively. Owing to shortfall in 
the in take of trainees and on account of abnormally highrate of 
wastage, ut.ilisation (If aircraft 'L' fell short of the planned rate of 
utilisation during the period 1976-78 by 32 to 47 per cent. 

[S1. No. 8 (Para 1.85) of appendix to 215th Report of the 
Public Accounts Committee (7th Lok Sabha)]. 

Action taken 

Statement of fact. No specific action is required. , 
2. DADS has seen. 

[Ministry of Defence O.M. No. 5618182ID (Air-I) Dated 19-10-84] 
Becommendatioq 

1.86. It has been stated by the Ministry of Defence that the 
trainer in take figures forecast for the period July, 1975 to January, 
1977 were based on the actual wastage rates of the immediate past 
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as ncrted in Auggst, 1974. However, the actual wastage rates for 
the courses in 1976 and 1977 happened to be more than planned, a 
fact which could not be foreseen in 1975 when the decision for im-
port was. taken. The Committee are not convinced with this argu-
ment for, as they observe, even during the year 1978 when the 
wastage rate of trainees was much less than that in 1974, there was 
considerable shortfall in utilisation of aircraft 'L'. The Committee 
would like to express their concern at the lack of .realistic estima-
tion parameters in working out the requisite details which had 
first led to the import of aircraft 'L' and later on to i~ gt'OSI under-
utilisation. The Committee recommend that the Ministry of 
Defence should revise their estimation norms and parameters so 
that in future such details can be worked out more realistically. 

[S1. No: 9 (Para 1.86) of Appendix to 215th Report of the 
Public Accounts Committee (7th Lok Sabha)]. 

Art:'" taken 

The observations of the Committee have been noted. Accordingly, 
the estimation nonns. and parameter.s for working out the require-
m';!nt of the current as well as future aircraft have been reviewed 
and revised in the light of the experience gained over the years. 

2. DADS has seen. 

[MiDistry of Defence O.M. No. 56\8\82\D (Air-I) dated 12th 
December 1984.] 

ReclImmendatian 

The Committee nClt() , that U!e engines of aircraft 'L'develdpeli 
engine bearing failures prematurely which resulted in bringing 
down the serviceability of the aircraft just to 44.2 per cent of the 
fleet in the year 1978. During he succeeding years also the service-
abiHty of these aircraft was unsatisfactory due to poor product 
suppo.l't and inadequate 'Strpply of lubricant '0'. According to 
Audit Para, the nlollllber of aircraft that cowd be sustained opera-
tionally since 1975 was about 50 per cent of tbe assets held. But 
according to the Defence Secretary the ser icea i i~ of these air-
craft was 69 per ceftt in 19'19, 63.3 per eeut in 1980,.76.2 per cent 
in 1981 and 64.57pe.r cent in 1982. 

[81. ~. 10{para 1.87) of appendix to 21Mh Report of the 
Pvblic Accounts Committee (7th Lok Sabha)] 
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2. DADS has seen. 
1-"-','": ... ";', _. ,', . 

[Ministry of. Defence O.M. No. 56t8fszlD (Air-I) Dated 19-10-84] 

Recommendation 

According to the 'Suppliers, the only cause of the bearing failures 
Ii)f the engines was the use of lubricant 'N' of a particular batch of 
production which contained some unidentified additives. But it 
was claimed by the Ministry of Defence that the engine bearing 
f.aHures were attributable to' the suppliers, as the same. o~ was 
rep~ted  tested both in India and country 'X' and it was·foWld to 
be fully conforming to the recommended specifications. For trQpi-
·caUsation and maintenance support of aircraft 'V in India, the 
suppliels had, inter alia, guaranteed that "in respect of possible de-
fects occurring due to utilisation of the aircraft under tropical con-
ditions in Inw.a, necessary remedial measures would be taken .by 
the suppliers to rectify such defects!replace the Ilecesoary eom-
ponents at their own cost including transpo,rtation costs. to and 
fromcountz:y . 'X' if necessary." It is surprising t!llt ia:spite of the 
aforesaid categorical guarantee, the Mintitry .of e ~~e agreed to 
ply a sum of Rs. 8 lakhs to the supplier for removal of bearing 
defects in the engines in addition to incurring an extra expenditure 
of Rs. 57.23 lakhs on transportation and othel!' expenses to and 
from between India and country 'X'. In the opinion of the Com-
mittee, it was wrong on the part of the Ministry of Defence to have 
incu.rred the aforesaid expenditure o-f Rs. 65.23 lakhs, as according 
to the guarantee given by the suppliers, it was obviously their res-
ponsibility to meet this expenditW'e. The Committee deprecate 
this lack of concern for. public funds on the part of the Ministry of 
Defence. 

[51. No. 11 (Para 1.83} .oi appendix to 2J5Ith Report 01. the 
Public Accou,nts Committee (7th Lok Sabha)] 

Actien 'laken 

The observations of the Committee have been brought to the 
notice of all concerned fo.r gllidam:elCODlPliance in order to avoid 
any such lapses in future (copy enclosed) (Annexure). 

2. nADS has seen. 

~ inistr  elf Def ...... ce OM .... ,. .. No, 5ti18182ID (Air-I) dated 
29th November, 1984] 
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ANNEXURE 

Copy of M of D.I.D. No. 11 (1)/841D (Budget) dated 11th Oct. 1984 
regarding Action Taken Note on para 1.88 of the 215th Report of 
Public Accounts Committee 1983-84 (7th Lok Sabha relating to 
Import of a trainer air~aft. 

The observationJrecommendations made by the Public Accounts 
Committee, Seventh Lok Sabha, 1983-84 in para l.88 of their 215th 
Report presented in the Parliament on 30th April, 1984, regarding 
Import of a trainer aircraft are as under:-

Para 1.88 Defence: According to the' suppliers, the only cause of 
the bearing failures of the engines was the use of lubricant 'N' of 
a particular batch of production which contained 'Some unidentified 
additives. But it was claimed by the Ministry of Defence that the 
engine bearing failures were attributable to the supplie.rs, as the 
same oil was repeatedly tested both in India and country 'X' and it 
was found to be fully conforming to the recommended specifica-
tions. For tropicalisation and maintenance support of aircraft 'L' in 
India, the suppliers had, inter alia, guaranteed. that "In respect of 
possible defects occurring due to utilisation of the aircraft under 
tropical con:.!itions in India, necessary remedial measures would be 
taken by the suppliers to rectify such defectsJreplace the necessary 
components at their own ~st including transportation costs to and 
from country 'X', if necessary." It is surprising that in spite of toe 
aforesaid categorical guarantee, the Ministry of Defence agreed to 
pay a sum of Rs. 8· lakhs to the supplier for removal of bearing 
defects in the engines in addition to incurring an extra expenditure 
of Rs. 57.23 lakhs on transportation and other expenses to and from 
between India and country 'X'. In the opinion of the Committee, 
it was wrong on the part of the Ministry of Defence to have incur-
red the aforesaid expenditure of Rs. 65.23 lakhs, as according to the 
guarantee given by the suppliers. it was obviOUsly their responsibi-
lity to meet this expenditure. The Committee deprecate this lack 
of concern for public funds on the part of the Ministry of Defence. 

2. The above mentioned observations!recommendations of the 
PAC may please be noted for guidancelcompliance in order to avoid 
any such lapses in future. 

Recommendation 

The Committee note that alongwith the main agreement of 
April, 1975, entered into with the Government of country 'X' for 
the purchase of aircraft 'L', another contract for purchase of spares 
test equipment and training aids (Ra. 1.74 crores) was concluded 
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with them. This included an option clause for the purchase of cer-
tain armaments and ammunition costing Rs. 42.40 lakhs and test 
equipment costing Rs. 7.43 lakhs which was to be exercised not 
later than 15th August, 1975. The Committee are deeply concerned 
to note that the Air Headquarters failed to exercise the reqUisite 
option before the stipulated date and a separate contract was con-
cluded with the suppliers in May 1977 for the procurement of these 
armaments and ammunition, which had resulted in extra expendi-
ture of Rs. 1.64 lakhs. Due to this failure on the part of the Air 
Headquarters, the receipt of these stores was delayed upto cto~r

December 1979. The Committee do not agree with the plea of non-
availability of funds for not exercising the option in time. Accord-
ing to the Committee, as the cost of the stores, viz. Rs. 50 lakhs 
was just a small part of the main contract for Rs. 14.61 crores, there 
should not have been any difficulty for arranging the necessary 
funds for these iIllports. Owing to this lapse on the part of Defence 
authorities, the trainees of the earlier batches could not be imparted 
training in the vital field of armaments and the training had to be 
imparted to them in 'Subsequent years. In the view of the Com-
mittee, this is 'yet another instance of lack of .proper planning on 
the part of the Defence authorities. 

[S1. No. 12(Para 1.89) of appendix to 215th Report of 
the Public Accounts Committee (7th Lok Sabha)] 

Act'.on taken 

The observations of the Committee have been brought to the 
notice of all concerned for guidance I compliance in order to avoid 
any such lapses in future and ensuring proper advance planning. 
(Copy enclosed) (Annexure). 

2. DADS has seen. 

[Ministry of Defence O.M. No. 56/8/82/D (Air. I) dated 
29th November, 1984] 

ANNEXURE 

Copy of M of D.I.D. No. 11(12.) 184ID(Budget) dated 17th Septem-
ber, 1984 regarding Action Taken note on para 1.89 of the 215th 
Report of Public Accounts Committee 1983-84 (7th Lok Sabha) re-
lating to Im;!lOrt of a traine.r aircraft. 

The o ser ~tions recommendations ~ade by the Public Accounts 
Committee, Seventh Lok Sabha, 1983-84, in para 1.89 of their 215tb 
Report, presented in the Parliament on 30th April, 1984, regarding 
Import of a trainer aircraft are as unds:-

23 

with them. This included an option clause for the purchase of cer-
tain armaments and ammunition costing Rs. 42.40 lakhs and test 
equipment costing Rs. 7.43 lakhs which was to be exercised not 
later than 15th August, 1975. The Committee are deeply concerned 
to note that the Air Headquarters failed to exercise the reqUisite 
option before the stipulated date and a separate contract was con-
cluded with the suppliers in May 1977 for the procurement of these 
armaments and ammunition, which had resulted in extra expendi-
ture of Rs. 1.64 lakhs. Due to this failure on the part of the Air 
Headquarters, the receipt of these stores was delayed upto cto~r

December 1979. The Committee do not agree with the plea of non-
availability of funds for not exercising the option in time. Accord-
ing to the Committee, as the cost of the stores, viz. Rs. 50 lakhs 
was just a small part of the main contract for Rs. 14.61 crores, there 
should not have been any difficulty for arranging the necessary 
funds for these iIllports. Owing to this lapse on the part of Defence 
authorities, the trainees of the earlier batches could not be imparted 
training in the vital field of armaments and the training had to be 
imparted to them in 'Subsequent years. In the view of the Com-
mittee, this is 'yet another instance of lack of .proper planning on 
the part of the Defence authorities. 

[S1. No. 12(Para 1.89) of appendix to 215th Report of 
the Public Accounts Committee (7th Lok Sabha)] 

Act'.on taken 

The observations of the Committee have been brought to the 
notice of all concerned for guidance I compliance in order to avoid 
any such lapses in future and ensuring proper advance planning. 
(Copy enclosed) (Annexure). 

2. DADS has seen. 

[Ministry of Defence O.M. No. 56/8/82/D (Air. I) dated 
29th November, 1984] 

ANNEXURE 

Copy of M of D.I.D. No. 11(12.) 184ID(Budget) dated 17th Septem-
ber, 1984 regarding Action Taken note on para 1.89 of the 215th 
Report of Public Accounts Committee 1983-84 (7th Lok Sabha) re-
lating to Im;!lOrt of a traine.r aircraft. 

The o ser ~tions recommendations ~ade by the Public Accounts 
Committee, Seventh Lok Sabha, 1983-84, in para 1.89 of their 215tb 
Report, presented in the Parliament on 30th April, 1984, regarding 
Import of a trainer aircraft are as unds:-



24 

Para 1.89 The Committee note that alongwith the main agree-
ment of April, 1975, entered into with the Government of country 
'X' for the purchase of aircraft 'L', another contract for purchase of 
sPil!es test equipment and. training aids (Rs. 1.74 crores) was COil" 
eluded with them. This included an option clause for the purchase 
of c~rtain armaments and ammunition costing Rs. 42.40 lakhs and 
test equipment costing Rs. 7.43 1akhs which W&s to be exercised not 
later than 15th August, 1975. The Committee are deeply concerned 
to note that the Air Headquarters failed to exercise the requisite 
option before the stipulated date and a separate contract was con-
clud-ed with the suppliers in May, 1977 for the procurement of these 
armaments and ammunition, which had resulted in extra expendi-
ture of Rs. 1.64 lakhs. Due to this fai ur~ on the part of the Air 
Headquarters, the receipt of these stores was delayed upto October-
December 1979. The Committee do not agree with the plea of non-
availability of funds for not exercising the option in time. Accord-
ing to the o~ttee . as the cost of the stores, viz Ri!. flO lakhs was 
just a small part of the main contract for Rs. 14.61 crores, there 
should not have been any difficulty for arranging the necessary 
funds for these imports. Owing to this lapse on the part of Defence 
authorities, th_e trainees of the earlier batches could not be impart-
ed training in the vital field qf armaments and the training had to 
be impa.rted to them in su ~ uent years. In the view of the Com-
mittee, this is yet another instance of lack of proper planning on 
the part of the Defence authorities. 

2. The above mentioned observationsirecommendations of the 
PAC may please be noted for guidance I compliance in order to a 
avoid any such lapses in future and ensur:ng proper advance  plann-
ing. 

Recommendation 

The faLis narrated above abundantly prove that the whole expen-
diture of Rs. 14.61 crores in foreign exchange apart from the other 
expenditure incurred thereon was unnecessary a.nd could have been 
avoided. There appears to be a growing tendency on the part of De-
fence authorities to go in for imports even when the demand can be 
met from indigenous sources. This, to say the least, is very d~stur
ing. The fact that Parliament is so generous in granting funds for 
defence needs casts an additional resronsib;lity on the Defence autho-
rities to Act with caution particularly when a proposal involves outgo 
of scarce foreign exchange. The Committee  recommend that the 
whole matter should be examined in detail with a view to identifying 
the drawoocks in the system which allowed a variety of lapses to -
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clud-ed with the suppliers in May, 1977 for the procurement of these 
armaments and ammunition, which had resulted in extra expendi-
ture of Rs. 1.64 lakhs. Due to this fai ur~ on the part of the Air 
Headquarters, the receipt of these stores was delayed upto October-
December 1979. The Committee do not agree with the plea of non-
availability of funds for not exercising the option in time. Accord-
ing to the o~ttee . as the cost of the stores, viz Ri!. flO lakhs was 
just a small part of the main contract for Rs. 14.61 crores, there 
should not have been any difficulty for arranging the necessary 
funds for these imports. Owing to this lapse on the part of Defence 
authorities, th_e trainees of the earlier batches could not be impart-
ed training in the vital field qf armaments and the training had to 
be impa.rted to them in su ~ uent years. In the view of the Com-
mittee, this is yet another instance of lack of proper planning on 
the part of the Defence authorities. 

2. The above mentioned observationsirecommendations of the 
PAC may please be noted for guidance I compliance in order to a 
avoid any such lapses in future and ensur:ng proper advance  plann-
ing. 

Recommendation 

The faLis narrated above abundantly prove that the whole expen-
diture of Rs. 14.61 crores in foreign exchange apart from the other 
expenditure incurred thereon was unnecessary a.nd could have been 
avoided. There appears to be a growing tendency on the part of De-
fence authorities to go in for imports even when the demand can be 
met from indigenous sources. This, to say the least, is very d~stur
ing. The fact that Parliament is so generous in granting funds for 
defence needs casts an additional resronsib;lity on the Defence autho-
rities to Act with caution particularly when a proposal involves outgo 
of scarce foreign exchange. The Committee  recommend that the 
whole matter should be examined in detail with a view to identifying 
the drawoocks in the system which allowed a variety of lapses to -
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occur arid to ta ~ necessary steps for obviating such lapses in future. 
The Committee would like to be apprised of the action taken in this 

regard within , six months. 

[Sl. No 15 (Para 1.92) of appendix to 215th Report of the Public 
Accounts Committee (7th Lok Sabha)] 

Action taken 

The Government have gone into the report of the Committee in 
detail. Accorciingly, the training programmes for the pupils of the 
Defence SPrvices are now being formulated as objectively as possible 
on the basis of the requirement of pilots in the Defence Services and 
antiCipated demands from friendly countries. The requirement of 
the trainer aircraft is also being worked out on the basis of the revised 
approved parameters. The requirement of the current as well as 
future aircraft have been reviewed and revised on the basis of the 
revised norms and parameters in the light of the experience gained 
over the years. The observations of the Committee regarding proper 
utilisation of the public funds have been brought to the notice of all 
concernecl for guidance/compliance (Copy enclosed) (Annexure). 
The' Committee had deprecated the lack of proper planning on tn.e 
part of Defence authorities which too have also been brought to the, 
notice of aU concerned for guidance/compliance in order to avoid any 
sach lapses in future and ensw;ing proper advance ,planning. It has 
been emphasised on all concerned that all out ~fferts should be made 
to go in for indigenous equipment and the tendency to go in for im-
potts should be strictly curbed. 

2. 'l'he o s~r ations of the Committee in regard to establishing in-
digenous iaci iti~ for overhaul of engines at:ld airframes of the im-
ported tr~iner aircraft have been noted. ~~otdin  an India,n Team' 
bad heen dcpu ted to vlsit, country 'X' to study, the techno-economic 
viability of setting up the overhaul facilities in India. The team'had 
submitted its report in August-September, 1984 whlchis being examin-
ed'in detail in consultation with the agen'cies concer,ned. The deci-
sion when am,ved at would, be intimated to all concerned. 

3. DADS has seen. 

[Ministry of Defence O.M. No. 58/8/82/D(Air. I) dated 

• 15th Jan. 1975J 
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ANNEXURE 

Copy of M of D l.D. No. 11 (12) IMID (Budget) dated 11th Oct. 1984 
regarding Action Taken Note on the 215th Report of Public 
Accounts. Committee 1983-84 (7th Lok Sabha) relating to import 
of a trainer aircraft 

The observations/recommendations made by the Public Accounts 
Committee, Seventh Lok Sabha, 1983-84 in para 1.88 of their 215th 
Report presented in the Parliament on 30th April, 1984, regarding Im-
port of a trainer aircraft are as under:-

Para 1.88 Defence 

According to the suppliers, the only cause of the bearing 
failures of the engines was the use of lubricant "N' of a 
particular batch of production which contained some identified ad-
ditives. But it was claimed by the Ministry of Defence that the engine 
bearing failures were attributable to the suppliers, as the same oil 
was repeatedly tested both in India and country "X' and it was found 
to be fully conforming to the recommended specifications. For tropi-
caUsation and maintenance support of aircraft "V in India, the sup-
pliers had, inter alia, guaranteed that "In respect of possible defects 
occurring due to uti i~ation of the aircraft under tropical conditions 
in India, necessary remedial measures would be taken by the suppliers 
to rectify such defects/replace the necessary components at their own 
cost including transportation costs to and from country "X', if neces-
sary ." It is surprising that in spite of the aforesaid categorical guaran-
tee, the Ministry of Defence agreed to pay a sum of Rs. & lakhs to the 
supplier for removal of bearing defects in the engines in addition to 
incurring aD extra expenditure of Rs. 57.23 lakhs on transportation 
and other expenses to and from between India and country iX' in 
the opinion of the Committee, it was wrong on the part of the Ministry 
of Defence if) have incurred the aforesaid expenditure of Rs. 65.23 
lakhs, as according to the guarantee given by the suppliers, it was 
obviously their responsibility to meet this expenditure. The Commit-
tee deprecate this lack of concern for public funds on the part of the 
Ministry of:Defenee. 

2. The above mentioned observations/recommendations of the PAC 
may plea!;e be noted for guidance/compliance in order to avoid any 
such lapses in future. 
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CHAPTER IV 

RECOMMENDATIONS AND OBSERVATIONS REPLIES TO 
WHICH HAVE NOT BEEN ACCEPTED BY THE COMMITrEE 

AND WHICH REQUIRE REITERATION 

Recommendation 
While HAL was engaged in stepping up the production rate of 

aircraft from A number of aircraft per year to 2XA number of air-
craft per year, the original delivery schedule for the years 1977-78 
to 198!J-81 was revjsed and reduce to almost half. Due to 
th/is revision in delivery schedule» the capacity ot£ HAL 
for about 10 lakh manhours per year could not be utilised. The 
Committee view it with grave concern as due to lack of proper plan-
ning on the part of the Ministry of Defence, the surplus capacity 
had to remain idle fOr want of work during the period 1977-78 to 
1979-80. In the opinion of the Committee it needs to be enquired. as 
to why the order was not placed on HAL and instead, an order of 
over Rs. 14 crores was placed for import of a foreign aircraft which 
did not match the indigenous aircraft in performance, when the HAL 
were all set to meet the requirements of the Air Hqrs for trainer 
aircraft. The explanation given by the Defence Secretary in this 
regard that HAL could not have met the increased demand is far 
from convincing. 

[S1. No. 5 (Para 1.82) of appendix to 215th Report of the Public 
Accounts Committee (7th Lok Sabha).J 

Action Taken 
The Order for manufacture and supply of Trainer Aircraft could 

not be placed on HAL in 1974 because of the followings:-

(i) HAL required a lead time of 3 to 4 years for delivery 
of the aircraft. 

(ii) HAL required 3 to 4 years to duplicate jigs, procurement 
of materials, fabrication of detailed parts and for assembiy 
and testing. 

2. The above span of time did not match the requirement of the 
trainer airc.raft at that particular time. 

3. The observations of the Committee have been noted. The 
orders for trainer aircraft are now being placed on the indigenous 
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manufacturer to meet the future requirement of Such aircraft; thus 
utilising the indigenous capacity available. 

4. DADS has seen. 

[Ministry of Defence O.M. No. 5618182ID (Air. I) dated 
12th December, 1984] 

ReeommendatiODI 

1: 90. Another disquieting feature of the contract is failure in the 
part of the Defence authorities to establish indigenous facilities for 
overhauling of engines and airframes of the imported trainer aircraft 
although it was envisaged in the .Agreement that full assistance 
wouid be provided by the suppliers to establish overhaul facilities in 
India. In the absence of indigenous overhauling facilities, the en-
gines and airframes of these aircraft are still being got overhauled 
from abroad involving huge expenditure in foreign exchange apart 
from the fact that these engines and the airframes remain out of 
USe for considerable periods. Upto June, 1983 an expenditure of 
U.S. $ 3831800 or (in rupees 3,73,60,050/-) has been incurred on the 
overhauling of engines and airframes of aircraft 'L' from abroad 
which the Committee feel is an avoidable drain on the scarce foreign 
exchange resources of the country. 

1.91. According to the Ministry of Defence, the indigenous over-
.haul facilities could not be created due to uncertainty regariling long 
term utilisation of these aircraft and the uncertainty whether the 
operation cf these aircraft would stabilise due to the bearing fal1ure 
experienced in the year 1977-78. The Committee do not see force 
in this argument as the Defence authorities have now themselves· 
realised, although belatedly,. the need for establishing these facilities 
indigenously and the matter is stated to be under examination. The 
Committee recommended that the examination of the matter should 
be expt!dited so that at least now the outgo of foreign exchange 
could be avoided. 

[S) Nos. 13 &: 14 (Paras 1.90 &: 1.91) of appendix to 215th Report 
of the Public Accounts Committee (7th Lok Sabha)] 

Action Taken 

The observations of the Committee in. regard to establishing in-
digenou I facilities for overhaul of engines aDd'airframes of the im-
ported I rainer aircraft have been noted . 

• 
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2., An In<lian Team. had visited country 'X' during the period 18th 
June to 5th July, 1004 to study the techno-economic viability of 
setting up the overhaul faciiities in India. The team had submitted 
,its report to Air HQ/Government of India in August-September 
1984. The c~ is being examined in detail in consultation with the 
agencies concerned. It is expected that the decision in the matter 
would be taken very soon. 

3. DADS has seen.· 

[Ministry of Defence O.M. No. 56\8\82\D (Air-I) dated 12th Dec. 
1984.J 
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he
ir
 e
ar
li
er
 
Re
p
or
t 
t
he
 C
o
m
mi
tt
ee
 
h
a
d 
de
si
re
d 
a
n 
e
n
q
ui
r
y 
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t
o 
w
h
y 
t
he
 o
r
de
r 
wa
s 
n
ot
 
pl
ac
e
d 
o
n 
H
A
L 
a
n
d 
i
ns
te
a
d,
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n 
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de
r 
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1
4 
cr
or
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s 
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ac
e
d 
f
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i
m
p
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t 
of
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f
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g
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ra
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w
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h 
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n
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ge
n
o
us
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ra
ft
 
i
n 
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di
n
g 
t
o 

t
be
 M
i
ni
st
r
y 
of
 
De
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de
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f
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u
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t
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a
n
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s
u
p
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tr
ai
ne
r 
ai
rc
ra
ft
 
c
o
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d 
n
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be
 
pl
ac
e
d 
o
n 
H
A
L 
i
n 
1
9
7
4 
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ca
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e 
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t
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o
wi
ng
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H
A
L 
re
q
ui
re
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a 
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a
d 
ti
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f 
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t
o 
4 
ye
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f
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de
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ve
r
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t
he
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t.
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 H
A
L 
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q
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d 
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t
o 
4 
ye
ar
s 
t
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d
u
pl
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at
e 
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e
me
nt
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ma
te
ri
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fa
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i
o
n 
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de
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il
e
d 
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s 
a
n
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 f
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a
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e
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n
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s.
 

As
 
t
he
 n
ee
d 
f
or
 
a
u
g
me
nt
i
n
g 
t
he
 r
es
o
ur
ce
s 
i
n 
t
he
 c
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n
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t
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t
he
 p
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s 
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fe
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m
me
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af
te
r 
t
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1 
wa
r, 
t
he
 C
o
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te
e 
ha
ve
 
n
o 
d
o
u
bt
 
t
ha
t 
if
 t
he
 H
A
L 
ha
d 
be
e
n 
c
o
nt
e
m
p
or
a
ne
o
us
l
y 
a
p-

pr
is
e
d 
of
 
t
he
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n
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nc
e
d 
re
q
ui
re
me
nt
s,
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w
o
ul
d 
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1l
ve
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e
n 
i
n 
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p
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i
o
n 
t
o 

me
et
 
t
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n
ha
nc
e
d 
re
q
ui
re
me
nt
s 
ri
g
ht
 
fr
o
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t
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1
9
7
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A
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c
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n
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t
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C
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os
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o
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i
nc
re
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pr
o
d
uc
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o
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b
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2
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pe
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ce
nt
 
a 
ye
ar
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t
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n 
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re
la
ti
ve
l
y 
s
h
or
t-
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it
h
o
ut
 

a
n
y 
su
b.
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an
ti
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d
di
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o
n 
t
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n
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ma
c
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ne
r
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M
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e
o
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n
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t
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i
h
or
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al
l 
i
n 
t
he
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nt
a
ke
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f 
tr
ai
ne
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 a
n
d 
o
n 
ac
c
o
u
nt
 
of
 
a
b
n
or
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ll
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g
h 

ra
te
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wa
st
a
ge
, 
ut
il
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o
n 
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t
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i
m
p
or
te
d 
ai
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ra
ft
 
'
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 f
el
l 
s
h
or
t 
of
 

t
he
 p
la
n
ne
d 
ra
te
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f 
ut
il
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at
i
o
n 
d
ur
i
n
g 
t
he
 p
er
i
o
d 
1
9
7
6-
7
8 
b
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3
2 
t
o 

4
7 
p
er
 
ce
nt
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o
m
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ee
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t
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n
di
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6
1 
cr
or
es
 
i
n 
f
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g
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n
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a
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o
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t
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t
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e
x
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n
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t
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e 

i
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t
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u
n
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n
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c
o
ul
d 
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e
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a
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T
h
e 

C
o
m
mi
tt
ee
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c
o
m
me
n
d 
t
ha
t 
i
n 
f
ut
ur
e 
or
de
rs
 
f
or
 
i
m
p
or
t 
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c
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ne
r
y 

w 
a
n
d 
e
q
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p
me
nt
 
s
h
o
ul
d 
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pl
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e
d 
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y 
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r 
t
h
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u
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x
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re
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t
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b
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 f
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 D
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 f
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ra
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ra
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t
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b
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 f
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at
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pr
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re
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re
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 C
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re
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 p
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b
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ra
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 p
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m
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t
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i
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p
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a
n
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l 
w 

th
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ib
il
it
ie
s 
of
 
me
et
in
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ie
nt 
a
d
va
nc
e 
no
ti
ce
 
sh
ou
ld
 b
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or
de
rs
 
pl
ac
e
d 
o
n 
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 f
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 f
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n
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ra
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m
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ra
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i
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t
he
 A
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me
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t
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b
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~

h
t

 o
f 
en
gi
ne
s 
a
n
d 
ai
rf
ta
me
s 
of
 
ai
rc
ra
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 f
r
o
m 
a
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w
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c
h 

t
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 d
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:ir
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te
ef
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 w
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a
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a
v
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n 
o
n 
t
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 f
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g
n 
e
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n
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o
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 c
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C
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n
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ee
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t
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i
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b
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:
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t
i
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t
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t 
t
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e
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n
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t
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f
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o
m
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c
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c
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t
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t
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u
g
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 p
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of
 
t
he
 C
o
m
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2
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p
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o
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e
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t
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 f
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 C
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n
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t
e
c
h
n
~
o
n
o
m
i
c
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a
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t
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i
n
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u
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r
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ci
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p
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u
g
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e
m
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 d
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p
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 r
el
at
es
 
t
o 
t
he
 
o
ut
g
o 
of
 
f
or
ei
g
n 
e
xc
ha
n
ge
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ra
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b
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ra
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 m
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at
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 C
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 r
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b
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ai
rc
ra
ft
 
'
L'
 f
ro
m 
ab
ro
ad
.. 
wh
ic
h 

th
e· 
dd

ui
rf

fi
tt

e~
ff

e
t 
w
AS
 
an
 
av
oi
da
bl
e 
dr
ai
n 
o
n 
th
e 
fo
re
ig
n 
ex
ch
an
ge
 
r
e-

s
~
o
f
t
h
e
 
co
t1
bt
ry
. 
T
he
 
Co
tn
mi
tt
ee
 
we
re
 
t
he
n  
i
nf
or
me
d 
b
y 
t
he
 

~
c
e
 
au

t
i

ri
t
~s

 t
ha
t 
th
ey
 
we
re
 
ex
a
mi
ni
ng
 
th
e 
ne
e
d 
fo
r 
es
ta
bl
is
h-

mg
·:t
1it!
Se
 

f~
c

it
i~

 .. 
in
di
gc
ll
bu
sl
y. 
T
he
 
Co
m
mi
tt
ee
 
ha
d 
re
co
m
me
nd
ed
 

t
ha
t 
tJ
ie
 l
ex
a
mh
tit
ti
on
 o
f 
th
e 
ma
tt
er
 
sh
o
Ul
d 
be
 
ex
pe
di
te
d 
wi
th
 
a 
vi
e
w 

to
 a
vo
id
 
th
e 
f
ur
t
he
r 
ou
tg
o 
of
 
fo
re
ig
n 
ex
ch
an
ge
. 

It
 
is
 
a 
ma
tt
et
 
of
 
de
ep
 
c
o
nc
er
n 
t
ha
t 
al
th
ou
gh
 
mo
re
 
t
ha
n 
a 
ye
ar
 

li
as
 e
la
ps
ed
 s
ir
ic
e 
th
e 
pr
es
e
nt
at
i
o
n 
of
 
th
e 
Co
m
mi
tt
ee
's
 
2
1
5t
h 
Re
p
or
t 
on
 

~
 n
o 
de
ci
si
on
 
ha
s 
ye
t 
be
e
n 
ta
ke
n 
t
o 
es
ta
bl
is
h 
in
di
ge
no
us
 o
ve
r-

h4
ul
 f
ac
il
it
ie
s. 
T
he
'
C
o
n
u
ni
tt
ee
 
p
oi
nt
 
o
ut
 
t
ha
t 
th
e 
Go
ve
rn
me
nt
 
ha
ve
 f
ai
le
d 

~
 

t
o 
ta
ke
 a
· d
ec
is
io
n 
i
n 
sp
it
e 
of
 
th
e 
fa
ct
 t
ha
l't
 a
n 
I
n
di
a
n 
Te
a
m 
wh
ic
h 
vi
si
te
d 

~
 

c
Ol
mt
ry
 
'
X'
 d
ur
i
n
g 
.t
he
 p
er
i
o
d 
1
8t
h 
J
u
ne
 t
o 
5t
h 
Ju
ly
, 
1
9
8
4 
t
o 
st
ud
y 
t
he
 

t
e
c
h
n
~
o
n
o
m
i
c
 
vi
ab
il
it
y 
of
 
se
tt
in
g 
u
p 
t
he
 o
ve
rh
au
l 
fa
ci
li
ti
es
 
ha
d 
su
b-

mit
te
d 
it
s 
Re
p
or
t 
i
n 
Au
gu
st
-
Se
pt
e
mb
er
, 
19
84
. 
T
he
 
Co
m
mi
tt
ee
 
ar
e 
u
n-

ha
W
Y 
ov
er
 
th
e 
de
la
y 
01
1 
th
e 
pa
rt
 
of
 t
he
 M
in
is
tr
y 
of
 
De
fe
nc
e 
i
n 
i
m
p
or
ta
nt
 

qu
itt
er
S, 
pa
rt
ic
ul
ar
l
y 
wh
en
 
it
 r
el
at
es
 
t
o 
th
e 
ou
tg
o 
of
 
fo
re
ig
n 
ex
ch
an
ge
. 

T
he
 -
Co
m
mi
tt
ee
 
f
ur
t
he
r 
fi
nd
 
t
ha
t 
th
e 
tr
ai
ne
r 
ai
rc
ra
ft
 
i
m
p
or
te
d 
i
n 
1
9
7
5-

76
 
ha
ve
 
al
re
a
d
y 
ou
tl
iv
ed
 
a
b
o
ut
 
ha
lf
-
of
 
t
he
ir
 
us
ef
ul
 
li
fe
 
a
n
d 
b
y 
t
he
 

ti
me
 
th
e 
pr
op
os
ed
 
ov
er
ha
ul
in
g 
fa
ci
li
ti
es
 
be
co
me
 
o
pe
ra
ti
o
na
l,
 
t
he
 
a
U--

cr
af
t 
mi
g
ht
 
ha
ve
 
ex
ha
us
te
d 
th
ei
r 
ma
j
or
 
us
ef
ul 
li
fe
 s
pa
n. 
Wh
il
e 
re
co
m-

me
nd
in
g 
t
h
e 
ne
ed
 
fo
r 
ve
ry
 
ea
rl
y 
de
ci
si
on
 
in
 t
he
 m
at
te
r,
 
th
e 
C
o
m
mi
tt
ee
 

de
si
re
 
t
ha
t 
th
e 
re
si
du
al
 
us
ef
ul
 
li
fe
 s
pa
n 
of
 
th
es
e 
ai
rc
ra
ft
 
sh
ou
ld
 
al
so
 b
e 

ke
pt
 i
n 
vi
e
w. 
T
h
e 
Co
m
mi
tt
ee
 
wo
ul
d 
li
ke
 t
o 
be
 
ap
pr
is
ed
 
of
 
th
e 
de
ci
si
on
 

ta
ke
n 
i
n 
th
e 
ma
tt
er
 
an
d 
fu
rt
he
r 
ac
ti
on
 
ta
ke
n 
th
er
eo
n. 
-



... 
I.
I
ZJ
 

De
fe
nc
e 

• 

I
n 
t
he
ir
 e
ar
li
er
 
Re
p
or
t,
 
t
he
 C
o
m
mi
tt
ee
 
ha
d 
hi
gh
li
gh
te
d 
nu
me
ro
us
 

dr
a
wb
ao
ks
 
a
n
d 
sh
or
tc
;o
mi
ng
s 
wh
ic
h 
we
re
 
es
ta
bl
is
he
d 
d
ur
i
n
g 
t
he
 c
o
ur
se
 

of
 e
xa
mi
na
ti
on
: 
ib
y 
th
e
m 
of
· 
a 
'c
as
e o
f 
i
m
p
or
t 
of
 
a 
tr
ai
ne
r 
ai
rc
ra
ft
. 
So
me
 

of
 
t
he
 
i
mp
or
t6
'
M 
ob
se
rv
at
io
ns
/r
ec
Oi
n
me
rt
da
ti
on
s 
ma
de
 
b
y 
t
he
 
Co
m-

mi
tt
ee
 
ar
e 
as
· 
f(
ru
O
W5
: 

(i
) 
Ca
pa
ci
ty
 
of
 
th
e 

~
 
wh
ic
h 
ha
s 
be
e
n 
de
ve
lo
pe
d 
ov
er
 
t
he
 

i 
It
.,
 

ye
ar
s 
wi
th
 
hu
ge
 
p
u
bl
ic
 i
nv
es
tr
ri
en
ts
 f
or
 m
ee
ti
ng
 
t
he
 r
e
q
ui
re
-

me
rit
s 
of
 
Ai
r 
F
or
ce
 
fo
r 
di
ff
er
en
t 
ai
rc
ra
ft
 
sh
ou
ld
 b
e 
ut
il
is
ed
 

op
ti
ril
aJ
Iy
. 

(i
i)
 
Ut
il
is
at
io
n 
of
 
ai
rc
ra
ft
 
'
L'
 i
m
p
or
te
d 
at
 
a 
co
st 
of
 
Rs
. 
1.
4.
61
 

cr
or
es
 
ha
d 
be
en
 
fa
r 
fr
o
m 
sa
ti
sf
ac
to
ry
 
an
d 
it
s 
51
uit
ab
ili
ty
 

f
or
 t
he
 t
r
o
pi
ca
l 
co
nd
it
io
ns
 
of
 
th
is
 c
o
u
nt
r
y 
ha
s 
n
ot
 
be
e
n 
es
-

ta
bl
is
he
d. 

~
 

(i
ii
) 
La
c
k 
of
 
re
al
is
ti
c 
es
ti
ma
ti
on
 
pa
ra
me
te
rs
 
in
 
w
or
ki
n
g 
ou
t 

t
h
~
 
re
qu
is
it
e 
de
ta
il
s 
wh
ic
h 
ha
d 
fi
rs
t 
le
d 
to
 
t
he
 i
m
p
or
t 
of
 

ai
rc
ra
ft
 
'
L'
 a
nd
 
la
te
r 
on
 
t
o 
it
s 
gr
os
s 
un
de
r-
ut
il
is
at
io
n. 

Jt
 
wa
s 
e
mp
ha
si
ze
d 
o
n 
th
e 
Mi
ni
st
ry
 
of
 
De
fe
nc
e 
t
o 
re
vi
se
 

t
he
ir
 e
st
i
Ma
ti
on
 
n
o
n
ns
 
a
n
d 
pa
ra
me
te
rs
 
so
 
t
ha
t 
i
n 
f
ut
ur
e 

su
ch
 
de
ta
il
s 
ca
n 
be
 
w
or
ke
d 
o
ut
 
mo
re
 
re
al
is
ti
ca
ll
y. 

(i
v)
 
It
 w
as
 
wr
on
g 
o
n 
th
e 
pa
rt
 
of
 
th
e 
Mi
ni
st
ry
 
of
 
De
fe
nc
e 
t
o 

ha
.v
e 
i
nc
ur
re
d 
a
n 
ex
pe
nd
it
ur
e 
of
 
Rs
. 
65
.2
3 
la
k
hs
 
on
 
re
-

mo
va
l 
of
 
be
ar
in
g, 
de
fe
ct
s 
i
n 
th
e 
en
gi
ne
s 
an
d 
tr
a
ns
p
or
ta
ti
o
n 

ex
pe
ns
es
 
as
 
ac
co
rd
in
g 
t
o 
th
e 
g
ua
ra
nt
ee
 
gi
ve
n 
b
y 
th
e 
su
p-

pl
ie
rs
 
it
 w
as
 
ob
vi
ou
sl
y 
t
he
ir
 r
es
po
ns
ib
il
it
y 
t
o 
me
et
 
th
is
 e
x-

De
fe
nc
e 

• 

I
n 
t
he
ir
 e
ar
li
er
 
R
e
p
or
t 
t
he
 
C
o
m
mi
tt
ee
 
ha
d 
hi
g
hl
i
g
ht
e
d 
n
u
me
r
o
us
 

dr
a
w
ba
c
ks
 
a
n
d 
sh
or
tc
;o
mi
ng
s 
w
hi
c
h 
we
re
 
es
ta
bl
is
he
d 
d
ur
i
n
g 
t
he
 c
o
ur
se
 

of
 e
xa
mi
na
ti
on
. 
ib
y 
t
he
m 
of
 
a 
'c
as
e o
f 
i
m
p
or
t 
of
 
a 
tr
ai
ne
r 
ai
rc
ra
ft
. 
S
o
me
 

of
 
t
he
 
i
mp
or
t4
't
lt 
o
bs
er
va
ti
o
ns
/r
ec
ol
l
u
ne
n
da
ti
o
ns
 
ma
de
 
b
y 
t
he
 
C
o
m-

mi
tt
ee
 
ar
e 
as
' 
f<
ill
o
ws
: 

(i
) 
Ca
pa
ci
t
y 
of
 
t
he
 H
A
L,
 
w
hi
c
h 
ha
s 
be
e
n 
de
ve
l
o
pe
d 
o
ve
r 
t
he
 

, 
 "
 

ye
ar
s 
wi
t
h 
h
u
ge
 
p
u
bl
ic
 
i
n
ve
st
ni
e
nt
s 
f
or
 m
ee
ti
n
g 
t
he
 r
e
q
ui
re
-

me
nts
 
of
 
Ai
r 
F
or
ce
 
f
or
 d
if
fe
re
nt
 
ai
rc
ra
ft
 
s
h
o
ul
d 
b
e 
ut
il
is
e
d 

op
ti
ri
la
l1
y. 

(i
i)
 
Ut
il
is
at
i
o
n 
of
 
ai
rc
ra
ft
 
'
L'
 i
m
p
or
te
d 
at
 
a 
c
o,
t 
of
 
Rs
. 
1.
4.
61
 

cr
or
es
 
ha
d 
be
e
n 
fa
r 
fr
o
m 
sa
ti
sf
ac
t
or
y 
a
n
d 
it
s 

~u
it

a
i

it
 

f
or
 t
he
 t
r
o
pi
ca
l 
c
o
n
di
ti
o
ns
 
of
 
t
hi
s 
c
o
u
nt
r
y 
ha
s 
n
ot
 
be
e
n 

es
~ 

ta
bl
is
bc
d.
 

~
 

(i
ii
) 
La
c
k 
of
 
re
al
is
ti
c 
es
ti
ma
ti
o
n 
pa
ra
me
te
rs
 
in
 
w
or
ki
n
g 
o
ut
 

t
he
 r
e
q
ui
si
te
 
de
ta
il
s 
w
hi
c
h 
ha
d 
fi
rs
t 
le
d 
t
o 
t
he
 i
m
p
or
t 
of
 

ai
r
cr
af
t'
L'
 
a
n
d 
la
te
r 
o
n 
t
o 
it
s 
gr
os
s 
u
n
de
r-
ut
il
is
at
i
o
n 
. 

Jt
 
wa
s 
e
m
p
ha
si
ze
d 
o
n 
t
he
 
Mi
ni
st
r
y 
of
 
De
fe
nc
e 
t
o 
re
vi
se
 

t
he
ir
 
es
ti
ma
ti
o
n 
n
o
n
ns
 
a
n
d 
pa
ra
me
te
rs
 
s
o 
t
ha
t 
i
n 
f
ut
ur
e 

sl
!c
h 
de
ta
il
s 
ca
n 
b
e 
w
ot
ke
d 
o
ut
 
m
or
e 
re
al
is
ti
ca
ll
y.
 

(i
v)
 
It
 w
as
 
wr
o
n
g 
o
n 
t
he
 
pa
rt
 
of
 
t
he
 M
i
ni
st
r
y 
of
 
De
fe
nc
e 
t
o 

ba
.v
e 
i
nc
ur
re
d 
a
n 
e
x
pe
n
di
t
ur
e 
of
 
Rs
. 
6
5.
2
3 
la
k
hs
 
o
n 
re
-

m
o
va
l 
of
 
be
ar
i
n
g 
de
fe
ct
s 
i
n 
t
he
 e
n
gi
ne
s 
a
n
d 
tr
a
ns
p
or
ta
ti
o
n 

e
x
pe
ns
es
 
as
 
ac
c
or
di
n
g 
t
o 
t
he
 
g
ua
ra
nt
ee
 
gi
ve
n 
b
y 
t
he
 s
u
p-

pl
ie
rs
 
it
 w
as
 
o
b
vi
o
us
l
y 
t
he
ir
 r
es
p
o
ns
i
bi
li
t
y 
t
o 
me
et
 
t
hi
s 
ex
-
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3 

~
~

.; 
l
Jt
i 

D
d'
G
Da
I 

4-

pe
nd
it
ur
e. 
De
pr
ec
at
e
d 
t
he
 
la
ck
: 
of
 
pr
o
pe
r 
c
o
nc
er
n 
fo
r 

pu
bl
ic
 
fu
nd
s 
o
n 
t
he
 p
ar
t 
of
 
t
he
 M
in
is
tr
y 
of
 
De
fe
nc
e. 

(
v)
 
Fa
il
ur
e 
of
 
th
e 
Ai
r.
 
He
a
d
q
ua
rt
er
 
to
 e
xe
rc
is
e 
o
pt
i
o
n 
fo
r 
th
e 

p
ur
c
ha
se
 
of 
ce
rt
ai
n 
ar
ma
me
nt
s 
a
n
d 
a
m
m
u
ni
ti
o
n 
be
f
or
e 
th
e 

st
ip
ul
at
ed
 
da
te
 
a
n
d 
co
nc
lu
si
on
 
of
 
a 
se
pa
ra
te
 
c
o
nt
ra
ct
 
wi
th
 

t
he
 
su
pp
li
er
s, 
re
su
lt
in
g 
i
n 
e
xt
ra
 
e
x
pe
n
di
t
ur
e 
of
 
Rs
. 
1.
6,
4-

la
kh
s. 
La
c
k 
of
 
pr
o
pe
r 
pl
a
n
ni
n
g 
on
 
t
he
 p
ar
t 
of
 
t
he
 D
ef
en
ce
 

au
th
or
it
ie
s. 

(
vi
) 
Gr
o
wi
ng
 
te
nd
en
cy
 
o
n 
th
e 
pa
rt
 
of
 
De
fe
nc
e 
au
th
or
it
ie
s 
t
o 

go
 
i
n 
f
or
 i
mp
or
ts
 e
ve
n 
wh
en
 
t
he
 d
e
ma
nd
 
ca
n 
be
 
me
t 
fr
o
m 

in
di
ge
no
us
 
so
ur
ce
s.
" 

T
he
 
Co
m
mi
tt
ee
 
ar
e 
gl
ad
 
t
ha
t 
as
 
de
si
re
d 
by
 
th
e
m 
th
e 
Go
ve
mn
1e
nt 

ha
ve
 
go
ne
 
i
nt
o 
th
ei
r 
re
p
or
t 
i
n 
de
ta
il
. 
So
me
 
of
 
th
e 
st
ep
s 
al
re
a
d
y 
ta
ke
n 

by
 
t
he
 
Mi
ni
st
r
y 
of
 
De
fe
nc
e 
i
n 
p
ur
s
ua
nc
e 
of
 
t
he
ir
 
af
or
es
ai
d 
re
Co
m-

me
nd
at
io
ns
 
ar
e 
as
 
f
ol
l
o
ws
:-

"(
i)
 
Hi
n
d
us
ta
n 
Ae
ro
na
ut
ic
s 
is
 
co
nt
in
uo
us
ly
 
ex
a
mi
ni
ng
 
t
he
 

ef
fe
ct
iv
e 
ut
il
is
at
io
n 
of
 
th
e 
va
ri
ou
s 
ca
pa
ci
ti
es
 
es
ta
bl
is
he
d 

d
ur
i
n
g 
t
he
 y
ea
rs
. 

(i
i)
 
T
he
 
tr
ai
ni
n
g 
pr
og
ra
m
me
s 
fo
r 
t
he
 t
ra
i
ne
es
 
of
 
t
he
 D
ef
en
ce
 

Se
rv
ic
es
 
ar
e 
no
w 
be
in
g 
f
or
m
ul
at
e
d 
as
 
ob
je
ct
iv
el
y 
as
 
po
ss
i-

bl
e 
o
n 
th
e 
ba
si
s 
of
 
t
he
 
re
q
ui
re
me
nt
s 
of
 
pi
lo
ts
 
i
n 
t
he
 

De
fe
nc
e 
Se
rv
ic
es
 
a
n
d 
a
nt
ic
i
pa
te
d 
de
ma
nd
s. 

(i
ii
) 
T
he
 
re
qu
ir
e
me
nt
s 
of
 
t
he
 
c
ur
re
nt
 
as
 
we
ll 
as
 
f
ut
ur
e 
ai
r-

~
 

".
 
•.
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_
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. v
.
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_
_
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.
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 _
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-
-
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-
-
-
-
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o 
4 

~

Dd
'c
m
&a
 

pe
nd
it
ur
e. 
De
pr
ec
at
e
d 
th
e 
la
c
k 
of
 
pr
o
pe
r 
c
o
nc
er
n 
fo
r 

pu
bl
ic
 
fu
nd
s 
on
 
t
he
 p
ar
t 
of
 
t
he
 M
in
is
tr
y 
of
 
De
fe
nc
e. 

(
v)
 
Fa
il
ur
e 
of
 
th
e 
Ai
r.
 
He
a
d
q
ua
rt
er
 
to
 e
xe
rc
is
e 
o
pt
i
o
n 
fo
r 
th
e 

pu
rc
ha
se
. 
of 
ce
rt
ai
n 
ar
ma
me
nt
s 
a
n
d 
a
m
m
u
ni
ti
o
n 
be
f
or
e 
th
e 

st
i
p
ul
at
e
d 
da
te
 
a
n
d 
co
nc
lu
si
on
 
of
 
a 
se
pa
ra
te
 
c
o
nt
ra
ct
 
wi
th
 

th
e 
su
pp
li
er
s, 
re
su
lt
in
g 
i
n 
e
xt
ra
 
e
x
pe
n
di
t
ur
e 
of
 
Rs
. 
1.
&4
-

la
kh
s. 
La
c
k 
of
 
pr
o
pe
r 
pl
a
n
ni
n
g 
on
 
t
he
 p
ar
t 
of
 
t
he
 D
ef
en
ce
 

au
th
or
it
ie
s. 

(
vi
) 
Gr
o
wi
ng
 
te
nd
en
cy
 
o
n 
th
e 
pa
rt
 
of
 
De
fe
nc
e 
au
th
or
it
ie
s 
t
o 

go
 
i
n 
f
or
 i
mp
or
ts
 e
ve
n 
wh
en
 
t
he
 d
e
ma
nd
 
ca
n 
be
 
me
t 
fr
o
m 

in
di
ge
no
us
 
so
ur
ce
s.
" 

T
he
 
Co
m
mi
tt
ee
 
ar
e 
gl
ad
 
t
ha
t 
as
 
de
si
re
d 
by
 
th
e
m 
th
e 
Go
ve
mn
1e
nt 

ha
ve
 
go
ne
 
i
nt
o 
th
ei
r 
re
p
or
t 
i
n 
de
ta
il
. 
So
me
 
of
 
th
e 
st
ep
s 
al
re
a
d
y 
ta
ke
n 

by
 
t
he
 
Mi
ni
st
ry
 
of
 
De
fe
nc
e 
i
n 
p
ur
s
ua
nc
e 
of
 
t
he
ir
 
af
or
es
ai
d 
re
Co
m-

me
nd
at
io
ns
 
ar
e 
as
 
f
ol
l
o
ws
:-

"(
i)
 
Hi
n
d
us
ta
n 
Ae
ro
na
ut
ic
s 
is
 
co
nt
in
uo
us
ly
 
ex
a
mi
ni
ng
 
t
he
 

ef
fe
ct
iv
e 
ut
il
is
at
io
n 
of
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PART II 

MINUTES OF THE SITTING OF THE PUBLIC ACCOUNTS COMMIT1'EE HEL 0 
ON 24TH JUNE, ~ (FORENOON) , 

The Corrunittcesatfrom lI.oohrs. 12.15 hrs. 

PRESENT 

Shri E. Ayyapu Reddy-Chairman 

2. Shri Amal Datta 

3. Shri Ranjit Singh Gaekwad 

4. Shrimati Prabhawati Gupta 

5. Shd G. Devaraya Naik 

6. Shri Raj Mangal Pandey 

7. Shri H. M. l'atel 
8. ShrimatiJayauti l'atnaik 

g. Shri Simon ligp 
10. Shri Girdhari Lal Vyas 

II. Shrimati Amarjit Kaur 

12. Shri Nirmal Chatterjee 

13. Shri Raman and Yadav 

REPIUlSENTATlVBB OF THE Ol'l'lCE OB C & AD 

I. Slui I'.C. A.wana-ADAI (RtJilwa'ys) 
~ Shri. T.M. Geers--AD..u (Report CiftlT41) 
3. Shri S. S:styamoorty-,Joint Dir"'''(R.C:) 

4. ShIi I'.N. Mishra ..... .1oint Dirmur (Ralilo".r) 
5. Shri M. Parthasharthy-DADS. N.w DilIIi 
6. Shti C.V. Srinivasan-DADS, (Air FfIrr.·ftNay) 
7. Shri. B.S. GiU-JDA, DS(B/oDADS,N,w'f),Im,) 

SECUTAaJAT 

I. Shri K. H. Cbbaya-Chid Fintl&ial C#mrJrinll 0Jfic.r 

2. Shri R.C. Anand-s-iGr Rntwiat Ctnnmitt" O.lJi«t' 

3. Sbri Kriahnapal SiDgh-&liur FIIItII/&i4l Committ. Ojfoer 

• 
• 
• 
• 

• 
• 

• 
... 

• • • 
• • ... 

... 

• 
... 

• 
• 
• 
• 
• 

4. The Committee then considered and adopted the Draft Report 
on action taken by Government on the recommendations contained 
in 215th Report of the Public Accounts Committee. 

(7th Lok Sabha) relating to Import of a Trainer Aircraft, with certain 
modifications\pendments as shown in ·Annexure II .. 

5. The Committee also approved the modificationslamendmcnts 
suggested by Audit as a result of factual verification of the aforesaid 
Reports. 

The Committee then adjourned . 

... nn~ ure I net pl'inted. 
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ANN.EXURE 0 

AMENDMENTS/MODIFICATIONS MADE BY THE PUBLIC ACCOUNTS COMTTEE 
AT THEIR SITTING HELD ON 24 JUNE, Ig8S IN THE DRAFT REPORT ON 
ACTION TAKEN ON THE 21STH REPORT OF PUBLIC ACCOUNTS COMMITTEE 
(7TH LOK SABHA) RELATING TO IMPORT OF A TRAINER AIRCRAFT. 

Page Para Linr For Read 

.---
7 1.8 13-14 are of the firm opinion consider 

7 1.8 17 Delete 'strongly' 

i 1.8 21 Add the following l':t the end: 
"The Committee also stress 
thnt sufficient adval)ce notice 
should be given to HAL in 
respect of the orders ~ced on 
them so as to enable t em to 
m'\ke the supplies in time." 

10 1.12 4.6 "the decision on the proDoml "no decision has yet 
for establishing indigenous been taken to 
o e~hau  facilitil"s is still establish indige. 
ling"ring on." nous overh"ul 

facilities" 

10 1.12 6 ~ ete "regret to" 

II 1.12 failed have failed 

II 1.12 7 "The Committee view with "The Committee 
concer n th e lac.k of K'riol's-. are unhappy ov!'r 
ness" the delay" 

18 1.25 18 gross grOSs 

19 1.26 23 hope trust 
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LIST OF /LUTHORISED AGENTS FOR THE SALE OF LOK SABHA 
SECRETARIAT PUBLICATIONS-AS ON 8-5-1985 

SI.No. Name of Agent SI. No. Name of Agent 

~
BIHAR 

1. Mis. Crown Book Depot, 
Upper Bazar, Ranchi, 
Bihar. 

GUJARAT 

2. The New Order Book Company, 
Ellis Bridge, 
Ahmedabad-380006. 
(T. No. 79065) 

MADHYA PRADESH 

3. Modern Book House, 
Shiva Villaa Palace, 
Indore City. 

MAHARASHTRA 

4. Mis. Sunderdas Gianchand, 
601, Girgaum Road, 
Near Princess Street, 
Bombay_400002. 

5. The International Book Service, 
Deccan Gyamkhana, 
Poona-4. 

6. The Current Book House, 
Maruti Lane, 
Raghunath Dadaji Street, 
Bombay-400001. 

7. Mis. Usha Book Depot, 
Law Book Seller 
and Publishers, 
Agents Govt. Publications, 
585, Chira Bazar, Khan House, 
Bombay-400002. 

8. M &: J Services, u ish~s  

Representative Accounts and 
Law Book Sellers, 
oha~ Kunj.· Ground Floor 
68, Jotiba Fuele Road, 
Nalgaum-Dadar, 
Bombay_400014 . 

9. Subscribers Subscription 
Services India 
21, Raghunath Dadaji Street, 
2nd Floor-Bombay-400001. 

, 

TAMIL ·NADU 

10 .The Mahager, 
M. M. Subscription Agencies 
1st Lay Out Sivananda Colony, 
Coimbatore-641012. 

UTTAR PRADESH 

11. Law Publishers, 
Sardar Patel Marg, P. B. No. 77, 
Allahabad-U . P. 

WEST BENGAL 

12. Mrs. Manimala, 
BuYG &: Sells, 
123, Bo\f Bazar Street, 
Calcutta-12. 

DELHI/NEW DELHI 

13. Jain Book Agency, 
Conoaught Place, 
New Delhi. 
(T. N. 351663) 

14. J. M. Jain &: Brother 
Morl Gate, 
Delhi. 
(T. No. 225064) 

15. Oxford Book &: Stationery Co., 
Scindia House, Connaught Place, 
New Delhi_llOOO!. 

16. Bookwell, 
4, Sant Nirankarl Colony, 
Kingsway Camp, Delhi-llOO09. 

17. Mis. Rajendra Book Agency, 
IV-D/59, IV-DiM, Najpat Nagar, 
Old Double Storey, 
Delhi-llOOM. 

18. Mis. Ashoka Book Agency, 
BH 82, Poorvi Shalimar Bagh, 
Delhi_l10033. 

19. Venus Enterprises, 
B-2/85, Phase-II, 
Ashok Vihar, Delhi 

20. The Central News Agency, 
23/90, Connaught Place, 
New Delhi. 
(T. No. 344448) 
(T. No. 344478) 

21. Amrit Book Company, 
N-21, Connaught Circus, 
New Delhi-llOOO1. 

.  . (T. No. 40398) 
22. Mis. Vijay Book Agency, 
11-1-477, Mylargadda, 
Secunderabad-500361. 

23 Books India Corporation 
Publishers, Importers 
&: Exporters, 
L-27, Slulstri Nagar, 
e hi ~ . 

(T. No. 269631) 
(T. No. 714465) 
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